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INTRODUCTION

I, the Chairperson of the Committee on Government Assurances (2021-2022), having
been authorized by the Committee to submit the Report on their behalf, present this Sixty-
Eighth Report (17th Lok Sabha) of the Committee on Government Assurances.

2. The Committee on Government Assurances (2021-2022) at their sitting held on 18 April,
2022 inter-alia considered Memorandum Nos. 62 to 81 containing requests received from
various Ministries/Departments for dropping of 38 pending Assurances and decided to drop
31 Assurances.

3. At their sitting held on 28 July, 2022, the Committee on Government Assurances (2021-
2022) considered and adopted this Report.

4. The Minutes of the aforesaid sittings of the Committee form part of the Report.

NEW DELHI;
OM August, 2022 RAJENDRA AGRAWAL,
CHAIRPERSON,
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REPORT

While replying to Questions in the House or during discussions on Bills, Resolutions,
Motions, etc., Ministers sometimes give Assurances, undertakings or promises either to
consider a matter, take action or furnish information to the House at some later date. An
Assurance is required to be implemented by the Ministry concerned within a period of three
months. In case, the Ministry finds it difficult to implement the Assurance on one ground or
the other, it is required to request the Committee on Government Assurances to drop the
Assurance and such requests are considered by the Committee on merits and decisions taken

to drop an Assurance or otherwise,

2. The Committee on Government Assurances (2021-2022) considered Twenty
Memoranda (Appendix-I) containing requests received from various Ministries/Departments

for dropping of 38 pending Assurances at their sitting held on 18 April, 2022,

3. After having considered the grounds cited by the Ministries/Departments, the

Committee are convinced and decided to drop the following 31 Assurances :-

S. No. SQ/USQ No. Ministry Subject
& Date

i USQ No. 1588 Commerce and Industry | Promotion of Staff
dated 28.07.2021 (Department for (Appendix — II)

Promotion of Industry
and Internal Trade)

* A USQ No. 2658 Commerce and Industry | Free Trade Agreements
dated 04.08.2021 (Department of (Appendix - III)
Commerce)
3. USQ No. 3841 Department of Atomic Per Unit Cost of Energy
dated 06.08.2014 Energy (Appendix - 1V)
4. USQ No. 2127 Railways Rail Coach Factory

dated 03.08.2015 (Appendix — V)




S.No. |SQ/USQ No. Ministry Subject
& Date

5 SQ No. 242 Railways National and Strategically
dated 24.07.2014 Important Railway Projects
(Supplementary by (Appendix — VI)
Shri M.B. Rajesh,
M.P.)

6. USQ No. 3582 Law and Justice Implementation on Uniform
dated 07.12.2016 (Legislative Department) | Civil Code

(Appendix — VII)

7 (i) SQ No. 186 NITI Aayog (i) Panel for New Poverty
dated 29.07.2016 Line
(ii) SQ No. 14 (ii) Task Force for

dated 16.11.2016

(iif) USQ No. 1325
dated 23.11.2016

(iv) SQ No. 305
dated 07.12.2016

(v) USQ No. 132
dated 18.07.2018

(vi) USQ No. 3557
dated 02.01.2019

(vii) USQ No. 3838
dated 11.12.2019

(viii) SQ No. 59
dated 05.02.2020

(ix) USQ No. 4139
dated 18.03.2020

(x) USQ No. 570
dated 16.09.2020

Estimation of Poverty

(iii) Roadmap for
Elimination of Poverty

(iv) Poverty Eradication

(v) Defining Poverty Line

(vi) Elimination of Poverty

(vii) Estimation of Poverty

(viii) Consensus on Poverty
Line

(ix) Expert Committee on
Poverty Line

(x) Decline in Poverty
(Appendix — VIII)




S. No. SQ/USQ No. Ministry Subject
& Date

8. (i) USQ No. 704 Law and Justice (i) Reducing Government
dated 04.08.2011 (Department of Legal Litigation

Affairs)
(if) USQ No. 733 (i) National Litigation Policy
dated 04.08.2011
#(ii)) SQ No. 474 (iii) National Judicial Data

dated 11.08.2014 Grid
(iv) USQ No. 3110 (iv) Draft National Litigation
dated 11.12.2014 Policy
(v) USQ No. 1838 (v)Ten-Point Litigation
dated 05.03.2015 Policy
(vi) USQ No. 6818 (vi)Pending Court Cases
dated 07.05.2015
(vii) USQ No. 1352 (vii)Draft National Litigation
dated 03.03.2016 Policy
(viii) USQ No. 4594 (viii)Disposal of Pending
dated 14.12.2016 Cases
(ix) USQ No. 1913 (ix) National Litigation Policy
dated 07.03.2018
(X) USQ No. 1752 (x)National Litigation Policy
dated 13.02.2019 (Appendix = IX)

9. USQ No. 2489 Housing and Urban Quota for Women in Urban
dated 11.03.2015 Affairs Local Bodies

(Appendix — X)

10. USQ No. 916 NITI Aayog Regulatory Reforms Bill

dated 24.07.2015 (Appendix — XI)

*In respect of USQ No. 474 dated 11 August, 2014, the Implementation Report has been laid on the table
of the House on 09/02/2022.
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.S. No.

SQ/USQ No. Ministry Subject
& Date

11, SQ No. 265 Road Transport and Security for Women in
dated 12.03.2020 Highways Public Road Transport
(Supplementary by (Appendix — XII)

Smt. Meenakashi
Lekhi, M.P.)

12. SQ No. 265 Road Transport and Security for Women in
dated 12.03.2020 Highways Public Road Transport
(Supplementary by (Appendix — XIII)
Smt. Kanimozhi -
Karunanidhi, M.P.)

13. SQ No. 265 Road Transport and Security for Women in
dated 12.03.2020 Highways Public Road Transport
(Supplementary by (Appendix — XIV)
Smt. Mahua Moitra,

M.P.)

4. The details of the Assurances arising out of the replies and the reason(s) advanced by

the Ministries/Departments for dropping of the above mentioned 31 Assurances are given in

Appendices -II to XIV.

5. The Minutes of the sitting of the Committee dated 18 April, 2022, whereunder the

requests for dropping of the Assurances were considered, are given in Appendix-XV.

NEW DELHI;
© 4 August, 2022
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Appendix- I

COMMITTEE ON GOVERNMENT ASSURANCES (2021-2022)

Statement showing summary of requests received from various Ministries/Departments
regarding dropping of Assurances and considered by the Committee on 18 April, 2022

Sl. | Memo | Question/ Ministry Department Brief Subject
No. | No. Discussion
References

1 62 | USQ No. 4776 Culture Proposals for

dated 22.07.2019 Centrally Protected
Monuments

2 63 USQ No. 3554 Culture Misappropriation of
dated 15.12.2014 Funds by IGNCA

3 64 | USQ No. 1588 Commerce Department for Promotion of Staff
dated 28.07.2021 and Industry | Promotion of

Industry and
Internal Trade

4 65 USQ No. 2658 Commerce Department of Free Trade
dated 04.08.2021 and Industry | Commerce Agreements

5 66 | USQ No. 3841 Department of Per Unit Cost of
dated 06.08.2014 Atomic Energy Energy

6 67 | USQ No. 2127 Railways Rail Coach Factory
dated 03.08.2015

7 68 | SQ No. 242 Railways National and
dated 24.07.2014 Strategically
(Supplementary by Important Railway
Shri M.B. Rajesh, Projects
M.P.)

8 69 | SQ No. 483 Finance Department of Change of Financial
dated 07.04.2017 Economic Affairs | Year
(Supplementary by
Shri Kamal Nath,

M.P.)

9 70 USQ No. 3582 Law and Legislative Implementation on
dated 07.12.2016 Justice Department Uniform Civil Code

10 71 ‘ .

(i) SQ No. 186 NITI Aayog (i) Panel for New
dated 29.07.2016 Poverty Line
(ii) SQ No. 14 (ii) Task force for

dated 16.11.2016

Estimation of
Poverty [




Sl. | Memo | Question/ Ministry Department Brief Subject
No. | No. Discussion
| References
(iii) USQ No. 1325 (iii) Roadmap for
dated 23.11.2016 Elimination of
Poverty
(iv) SQ No. 305 (iv) Poverty
dated 07.12.2016 Eradication
(V) USQ No. 132 (v) Defining Poverty
dated 18.07.2018 Line
(vi) USQ No. 3557 (vi) Elimination of
dated 02.01.2019 Poverty
(vii) USQ No. 3838 (vii) Estimation of
dated 11.12.2019 Poverty
(viii) SQ No. 59 (viii) Consensus on
dated 05.02.2020 Poverty Line
(ix) USQ No. 4139 (ix) Expert
dated 18.03.2020 Committee on
Poverty Line
() USQ Ho. 370 (x) Decline in
dated 16.09.2020 Poverty
11 72 (i) USQ No. 704 Law and Department of (i) Reducing
dated 04.08.2011 Justice Legal Affairs Government
Litigation
(ii) USQ No. 733 (ii) National

dated 04.08.2011

¥K(iii) SQ No. 474
dated 11.08.2014

(iv) USQ No. 3110
dated 11.12.2014
(v) USQ No. 1838
dated 05.03.2015

(vi) USQ No. 6818
dated 07.05.2015

(vii) USQ No. 1352
dated 03.03.2016

Litigation Policy

(iii) National Judicial
Data Grid

(iv) Draft National
Litigation Policy
(v)Ten-Point
Litigation Policy

(vi)Pending Court
Cases

(vii)Draft National
Litigation Policy

*In respect of USQ No. 474 da
of the House on 09/02/2022.

ted 11 August, 2014, the Implementation Report has been laid on the table
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'SI. | Memo | Question/ Ministry Department Brief Subject
No. | No. Discussion

References
(viii) USQ No. 4594 (viii)Disposal of
dated 14.12.2016 Pending Cases
(ix) USQ No. 1913 (ix)National
dated 07.03.2018 Litigation Policy
(x) USQ No. 1752 (x)National Litigation
dated 13.02.2019 Policy

12 73 USQ No. 2489 Housing and Quota for Women in

, dated 11.03.2015 Urban Affairs Urban Local Bodies

13 | 74 USQ No. 916 NITI Aayog Regulatory Reforms
dated 24.07.2015 Bill

14 75 USQ No. 2626 NITI Aayog Expert Group for
dated 04.12.2019 Evaluation of

Poverty
15 76 USQ No. 292 NITI Aayog BPL Beneficiaries
{ dated 12.12.2018

16 77 | General Discussion | Law and Legislative Discussion on the

dated 21.08.2010 Justice Department Personal Law
, on the Personal Law (Amendment) Bill.
, (Amendment) Bill

17 | 78 |SQ No. 265 Road Security for Women
dated 12.03.2020 Transport and in Public Road
(Supplementary by | Highways Transport
Smt. Meenakashi
Lekhi, M.P.)

18 | 79 SQ No. 265 Road Security for Women
dated 12.03.2020 Transport and in Public Road
(Supplementary by | Highways Transport
Smt. Kanimozhi
Karunanidhi, M.P.)

19 80 | SQ No. 265 Road Security for Women
dated 12.03.2020 Transport and in Public Road
(Supplementary by | Highways Transport
Smt. Mahua Moitra,

M.P.)

20 81 | SQ No. 160 Power Amendment in

dated 30.07.2015 Electricity Act




Aperdlic I

LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH
MEMORANDUM NO. 64

Subject: Request for dropping of Assurance given in reply to Unstarred
Question No. 1588 dated 28.07.2021 regarding “Promotion of Staff".

*kkkk

On 28" July 2021, Shri Kaushalendra Kumar, M.P., addressed an Unstarred Question
No. 1588 to the Minister of Commerce & Industry. The text of the Question along with the
reply of the Minister is as given in the Annexure.

2. The reply to the Question was treated as an Assurance by the Committee and
required to be implemented by the Ministry of Commerce & Industry (Department for
Promotion of Industry and Internal Trade) within three months from the date of the reply
but the Assurance is yet to be implemented.

3. In this regard, the Ministry of Commerce & Industry (Department for Promotion of

Industry and Internal Trade) vide O.M. File No. 24011(11)/40/2021-IPR-Estt. dated
20.10.2021 has stated as under:-

“Framing/amendment of Recruitment Rules (RRs) is a routine official procedure and
since it involves approval/concurrence of the (03) three Departments viz.
Department of Personnel and Training (DoPT), Union Public Service Commission
(UPSC) and D/o Legal Affairs.

A Department approves/concurs a proposal for amendment/framing of RRs only after
all the queries raised by it, if any, on the portal are answered and the Department is
satisfied with the same. Only after this, the said Department will forward the
proposal to the next concerned Department for their approval/ concurrence.

Hence, in view of the above cited facts-position, specifying/deciding a time limit for
completion of the process may not be feasible in the instant matter.”

4, In view of the above, the Ministry, with the approval of Hon’ble Minister of State for
Commerce & Industry, has requested the Committee to drop the Assurance.

The Committee may consider.

New DELHI:
DATED: 08|04 [2022



Anne'nwre

GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY

DEPARTMENT FOR PROMOTION OF INDUSTRY AND INTERNAL TRADE

LOK SABHA

UNSTARRED QUESTION NO. 1588.
TO BE ANSWERED ON WEDNESDAY, THE 28™ JULY, 2021.

PROMOTION OF STAFF

1588. SHRI KAUSHALENDRA KUMAR:

(@)

(c)

(d)

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:
it T S et

whether Data Entry Operators in the office of Patents, Designs and Trade

Marks selected by the Staff Selection Commission have been working on the

same post regularly from the year 2011 and have neither been promoted nor
have any channel of promotion;

if so, whether any decision to merge the post of Data Entry Operator with
Upper Division Clerk was taken by the department three years back;

whether the recruitment rules for various posts have not been revised as per
Department of Personnel and Training rules for years; and

if so, the details thereof and the time which the pending cases of Data Entry
Operators are likely to be disposed?

ANSWER
ST T SEURT HAT9 | g WA (=ft T wewrew)

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE & INDUSTRY

(a):

(b):

(SHRI SOM PARKASH)

Yes, Sir. The Data Entry Operators (DEOs) selected by the Staff
Selection Commission, in the office of Patents, Designs and Trade
Marks have been working on the same post regularly from the year
2011. Since there is no channel of promotion as per the existing
Recruitment Rules, the DEOs have not been promoted.

No, Sir.

(c) & (d): No, Sir. The Recruitment Rules have been either revised for various

posts in thm and Trade Marks or are under
consideration with the Department(s) concerned.

o

khkkkk



Aperic TE

LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH

MEMORANDUM NO. 45

Subject: Request for dropping of Assurance given in reply to Unstarred
Question No. 2658 dated 04.08.2021 regarding “Free Trade
Agreements”.

kkkk

on 04" August 2021, Shri Sushil Kumar Singh, M.P., addressed an Unstarred
Question No. 2658 to the Minister of Commerce & Industry. The text of the Question
along with the reply of the Minister is as given in the Annexure.

2 The reply to the Question was treated as an Assurance by the Committee and
required to be implemented by the Ministry of Commerce & Industry (Department of
Commerce) within three months from the date of the reply but the Assurance is yet to be
implemented.

) In this regard, the Ministry of Commerce & Industry (Department of Commerce)
vide O.M. No. H-11012/7/2021.FT(Europe.I) dated 27.10.2021 has stated as under:-

“India and EU on 8th May 2021 have agreed to resume negotiations for a balanced
and comprehensive Free Trade Agreement (FTA). However, the formal re-launch of
negotiations is yet to take place. While India has appointed its Chief Negotiator and
formed Track-wise negotiating teams, EU has yet to appoint their Chief Negotiator
and is presently in consultation with the Member States. Further, for a balanced
and mutually beneficial agreement, there will be multiple stakeholders'
consultations and rounds of negotiations considering the overall interests of both
sides, before reaching the conclusions of the negotiations and finally firming up
inclusion/exclusion of various commodities, including the ones asked for in the
instant Lok Sabha Question. Thus, availability of confirm information for fulfilling
this Assurance would be at a much later stage, with no fixed timeline. Hence,
fulfilment of this Assurance in the near future does not appear feasible.

Further, as is consistent with previous and established practice in ongoing
negotiations, disclosure of details before finalisation of the Agreement may
adversely affect India's position in the negotiations.”

4, In view of the above, the Ministry, with the approval of Hon'ble Minister of State
(Commerce & Industry), has requested the Committee to drop the Assurance.

The Committee may consider.

NEw DELHI:
DATED: 0@ |04 2522
o



A'NV)QMM'Y‘Q

GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
(DEPARTMENT OF COMMERCE)

LOK SABHA

UNSTARRED QUESTION NO. 2658
TO BE ANSWERED ON 04" AUGUST, 2021

FREE TRADE AGREEMENTS
2658. SHRI SUSHIL KUMAR SINGH:

Will the Minister of COMMERCE & INDUSTRY (aTf8rs@ U& 3= #=i1) be pleased to
state:

(a) whether India is in process of negotiating Free Trade Agreements (FTA) or any other kind
of trade agreement with the EU;

(b) if so, the details thereof;

(c) whether dairy and other fresh produce are part of the negotiations;

(d) if so, the list of commodities excluded from the negotiations;

(e) whether there are any plans to revisit the existing regional trade agreements which are not
in India‘s economic interests;

(f) if so, the details thereof and if not, the reasons therefor; and

(g) the details and the list of regional trade agreements which are not in the economic interests
of India?

ANSWER
TSy Ua SENT wATerd | X9 " (3T il uea)

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(SMT. ANUPRIYA PATEL)

(a) to (d): Yes, Sir. India and EU have agreed to resume the negotiations for a balanced,
ambitious, comprehensive and mutually beneficial trade agreement. Free
Trade Agreement (FTA) negotiations, including those on specific issues, are
to be held considering the interest of either side. The commodities included /
excluded in the FTA negotiations are to be fi nalized based on extenswe

consultations with the stakeholders, once negotlatlons resume. -

e)to (g): Review of the existing FTAs is an ongoing process to maximise country’s

export potential to benefit the domestic industry, and to make the FTAs more
user friendly, simple and trade facilitative.

eddkdek



Apperdic-TE

LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH
MEMORANDUM NO. €

Subject: Request for dropping of Assurance given in reply to Unstarred Question
No. 3841 dated 06.08.2014 regarding "Per Unit Cost of Energy".

Kkkk

On 06 August 2014, Shri Godse Hemant Tukaram, M.P., addressed an Unstarred Question

No. 3841 to the Department of Atomic Energy. The text of the Questlon alongwith the reply of the
Minister are as given in the Annexure.

2, The reply to the Question was treated as an Assurance by the Committee and required to be
implemented by the Department of Atomic Energy within three months from the date of the reply
but the Assurance is yet to be implemented.

3. The Department of Atomic Energy vide O.M. No. 13/2/38/2014-Power dated 10.11.2014,
had requested to drop the Assurance on the following grounds:-

“That the setting up of nuclear power plants with foreign technical cooperation is a long
drawn activity involving negotiations with foreign vendors for arriving at economically viable
offers, acceptance of safety parameters of these reactors by Indian Atomic Energy Regulatory
Authority (AERA), land acquisition at new sites, obtaining statutory environmental clearances,
obtaining various stagewise clearances from AERA, finalization of detailed project proposals
and obtaining financial sanction for the project. All these activities consume considerable
amount of time and no time-frame can be set for completion of these activities.”

4. The above request for dropping the Assurance was considered by the Committee at their
sitting held on 12" February, 2015 and it was decided not to drop the Assurance. The Committee
accordingly presented their 12" Report (16th Lok Sabha) on 30™ April, 2015 and observed that the

Department of Atomic Energy has not mentioned about the initiatives taken by them and the
progress made so far in the matter.

5. However, the Department of Atomic Energy vide O.M. No. 13/2/38/2014-Power/14534 dated
03 December, 2021 has inter-alia stated as under:

“The Assurance has been fulfilled with respect of the discussion held with Atomstroyexport
of Russian Federation for setting up Kudankulam Units-5&6.

In respect of Jaitapur Project in Maharashtra and Kovvada Project in Andhra Pradesh,
presently negotiations are on with EDF, France and M/s. Westinghouse Electric Company
(WEC), USA, respectively covering different aspects of the projects. The negotiations as such
are a long drawn process. Both projects being bilateral issues, no specific time limit can be
assigned. The final outcome in the negotiations both the projects will depend upon the
agreement reached by India with France and USA respectively.”

6. In view of the above, the Department, with the approval of the Minister of State (PMO) for
Atomic Energy, has again requested the Committee to drop the Assurance.

The Committee may reconsider.

NEW DELHI:
DATED: 68 |04 ]2022

12



Afn'me')’lMYe

GOVERNMENT OF INDIA
DEPARTMENT OF ATOMIC ENERGY
LOK SABHA
UNSTARRED QUESTION NO.3841
- TO BE ANSWERED ON 06.08.2014

PER UNIT COST OF ENERGY
4541, SFHR GODSE HEMANT TUKARANV
vl the PRIME MINISTER be pleased io siaie:
‘27 ihe estimated per unit cost of energy from aiomic energy;
whsiher the Governmen has conducied any study io support the trends in the
1w notallations of atomic ensrgy in the developed countries and it so, the

d=izils thereof:

G wnether the developed couiitiies nave stopped insialling any atomic plants
anit if sc, the reascns therefor;

O whsther india is being treaied as one of tihe most desired destinations for the
auclesr suppliers; and

- he dewils thereol and the reaction of the Government thereto?
ANSWER

THE wmuleTER OF STATE FOR PERSONNEL, PUBLIC GRIEVANCES &
= S AL PRIME MINISTER'S OFFICE (DR. JITENDRA SINGH):

Lo neiiiisd taniis ol siscliicity generated by nuclear power plants in India
args rom B8 Paise per unit in respect of the first station, Tarapur Atomic
Power Station (TAPE) Jnits 1&2 i0 341 Paise per unit in case of the latest
o, Rajasthan Atomic Power Station (RAPS) Units 5&6. The average tariff
o he sieetriciiy geneiated by the awuclear power plants for the year 2013-14

i Laise pel unh

vy adiz has the requisite expertise to design and construct nuclear power plants
widh latest technology and sarety designs. India is not only well familiar with
e asnde in the designs of new installations of atomic energy in the
devaioped countries, but also is among the leading countries in the world for
e seveiopiment of advainced nuclear teciinologies including passive safety

13



techriologies, nuclear waste managerment technologies, fast breeder reactors,
and thorium utilisation technologies. New designs based on international best
practices are incorporated in our evolving new designs.

(c) No, 3ir. Several developed countrizs like the USA, Russian Federation,
France etc. are constructing nuclear power plants.

(d&(e) Considering India’s large nuclear power expansion plans, gickal nuclear
suppliers are interested in *echnical cooperation for setting up nuclsar power
r plants in India. Nuclear Power Corporation of India Limited (NPCIL) is havmg

| -

discussions with Atomstroyexport of Russian Federation, M/s Areva ana

AL ST OM of Fran stinghouse-znd-GE-Hitachi-ofLJSA- forwscmag.up.ufw-

nu\,iear power plants in the country.

L
P— TS
Yekvd i
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LOK SABHA SECRETARIAT

COMMITTEE ON GOVERNMENT ASSURANCES BRANCH
MEMORANDUM No. &7

Subject: Request for dropping of Assurance given in reply to Unstarred Question
No. 2127 dated 03.08.2015 regarding “Rail Coach Factory”.

On 03 August, 2015, Shri E. Ahamed, M.P., addressed an Unstarred
Question No. 2127 to the Minister of Railways. The text of the Question along
with the reply of the Minister is as given in the Annexure.

2, The reply to the Question was treated as an Assurance by the
Committee and required to be implemented by the Ministry of Railways within

three months from the date of the reply but the Assurance is yet to be
implemented.

3. In this regard, the Ministry of Railways vide O.M.No. 2015/M(W)/443/46
dated 07 July, 2021 has stated as under:-

“The work of setting up of Rail Coach Factory at Palakkad in Kerala was
sanctioned in the Railway Budget 2012-13 in JV/PPP mode. However, a
pre-requisite to setting up such projects is a sustained demand of
coaches in the future. The requirement of coaches vis-a-vis available
manufacturing capacity has been reviewed recently and requirement of

main line coaches in near future does not justify immediately initiating
construction of a new coach factory."

4, In view of the above, the Ministry, with the approval of the Minister in
the Ministry of Railways, has requested the Committee to drop the Assurance.

The Committee may consider.

DATED:- 08|od |2022.
NEW DELHI
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Annexyse

GOVERNMENT OF INDIA
MINISTRY OF RAILWAYS

LOK SABHA
UNSTARRED QUESTION NO.2127
TO BE ANSWERED ON 03.08.2015

RAIL COACH FACTORY
2127. SHRI E. AHAMED:

Will the Minister of RAILWAYS be pleased to state:

(a) whether the Railways have proposed to set up Rail Coach Factory at
Palakkad in Kerala;

(b) if so, the details thereof along with the status; and

(c) the time by which it is likely to be set up?

ANSWER
MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI MANOJ SINHA)

(a) Yes, Madam.

(b) Setting up of Rail Coach Factory at Palakkad has been sanctioned under
Public Private Partnership (PPP). Land for the project has been purchased
from Govt. of Kerala. Request for Qualification (RFQ) was floated on
09.09.2013. The same was discharged due to inadequate response.
Interaction with prospective bidders has been completed and revised

; business model has been firmed up. A cabinet note has been initiated for

e L ¥

seeking approval of Cabinet for revised Business Model.

" (c) Three years after start of construction.

hhhk
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LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH

MEMORANDUM No. &4

Subject: Request for dropping of Assurance given in reply to Starred Question No.
242 dated 24.07.2014 (Supplementary by Shri M.B. Rajesh, MP,) regarding
“National and Strategically Important Railway Projects”.

On 24 July, 2014, Shri Satav Rajeev and Shri Dhananjay Mahadik, M.Ps.,
addressed an Starred Question No. 242 to the Minister of Railways. The text of the
Question along with the reply of the Minister is as given in the Annexure.

2. During the discussion, Shri M.B. Rajesh, M.P., raised the following
Supplementary Question to the Minister of Railways:-

"palakkad Coach Factory was announced in the year 2008 and its foundation
stone was laid in the year 2012. But for the last two years nothing has
happened except laying of the foundation stone. Railways has failed to find a
private partner. My question is, will this government retender the remaining
work of that coach factory to complete it and make it time bound?"

3. In reply, the then Minister of Railways (Shri D.V. Sadananda Gowda) stated as
follows:-

"I have already assured them that I will have a discussion with them
and I would finally resolve their problems at the earliest.”

4. The reply to the Question was treated as an Assurance by the Committee and
required to be implemented by the Ministry of Railways within three months from
the date of the reply but the Assurance is yet to be implemented.

5. In this regard, the Ministry of Railways vide O.M.No. 2014/M(W)/443/71 dated
03 September, 2020 has stated as under:-

“The work of setting up of Rail Coach Factory at Palakkad in Kerala was
sanctioned in the Railway Budget 2012-13 in JV/PPP mode. However, a pre-
requisite to setting up such projects is a sustained demand of coaches in the
future. The requirement of coaches vis-a-vis available manufacturing capacity
has been reviewed recently and requirement of main line coaches in near

future does not justify immediately initiating construction of a new coach
factory."

6. In view of the above, the Ministry, with the approval of the Minister of State in
the Ministry of Railways, has requested the Committee to drop the Assurance.

The Committee may consider.

DATED:- o‘élo4]2a2L
NEw DELHI
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Aanexd

LOK SABHA X

STARRED QUESTION NO. 242
TO BE ANSWERED ON 24.07.2014

NATIONAL AND STRATEGICALLY IMPORTANT RAILWAY PROJECTS

SHR! SATAV RAJEEV:
SHRI DRANANJAY NARADIK:

Vil the Minister of RAILWAYS Ra <)) be pieased to state:

e polloy framework laid down for declaring = ralilway project as =
detional and Stategically Important Project including the funding
pattern for such projects;

‘bl the details of rallway projects which have been declared as ‘National

and Strateglcally important Project’ and the present status of these
projectis;

whether some of these projects could not take off for want of
snvironmental and forest clearances and if so, thie detalis thereof:

whaether the Raliways have taken up the matter with the Ministry of
mwvironment, Forest 2nd Climate Change and if so, the details and
wicome thereof; and

= e concrete steps taken/being taken by the Rallways for speedy
secution of these projecits?

ANSWER

MINISTER OF RAILWAYS
(X HAY)

(SHRI D.V. SADANANDA GOWDA)

=) A Statement s iaid on the Table of the House.

RS 3
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STATEMENT REFERREDR TO IN REPLY TO PARTS (a) TO (e) OF STRRXE=D
QUESTION NO. 242 BY SHRI SATAV RAJEEV AND SHRI DMANAWJSAY MAMALIK
TO BE ANSWERED IN LOK SABHA ON 24.07.2014 REGARDING NATIONAL AND

STRATEGECALLY IMPORTANT RAILWAY PROJECTS. i

{=): Projects important from strategic viewpoint in Jammu and Kaskuric znd
North Eastern Region or cgevelopmental projects wkhich result In greater
integration of these regions with the rest of India, could be categeorizec z=

Nationzl Projects.

- "

As regards Strategically important Projects, the same are identified v

Ministry of Defence.

Both National and Strategicaily Important Projects are funded alomg with
other projects through Gross Budgetary Support extended by Ministry of Finareas

on Yearly basis.

{bb): The details of the 12 National/Strategically Emportant Prejects are zs

under:-
S, | Name of nroject Latest | Qutiay | Status
Neo. ' ) enticipated | provided !
P cost  during ‘
| | 2014-15 }
‘IL (%< in Croves ) ' B -

| NATIONAL FPROJECTS =
' ewr Lires
1 ]‘Kuwargha‘{:—zﬁgartaﬂa 1242 125 Completed as MGE secii@ml
‘ Plarnea to e converted o |
l BG alongwith Lumding - |
l~ Silchar gauge conrversion |
=
i

project.
Formaltion & bridge worke

Agariaia-Sabroorm 4744 500

2

taken vup. Work in Udaipura- |
Sabrootn section has been
affected for want of forestry
clearance. g
Bhairabi-Sairang 2393 200 l.and acquisition takenm up.
Work has been affecieo for |

t

,‘—4..-‘




]
|
|

e p—
clie O pleieeu

!
l

matest
anticipated
cost

Qutiay
provided
during
2014-15

Status

e ———t

|

(< In Crores )
|

|
|

Bogibeai bridge with |
linking lines
vetween Dibrugarh \

[Py " [ |-
Ea-m“Bank;ma;i

i want of forestry clearance.

4906

600

Work in bridge approach l
from Chalkhowa to |
Moranhat (44 km) has been
completed. Main bridge sub-
structure and
structure has been
P

super- |
i |
Lalcen |

| Byrnihat-Shillong

4083

Project held up due fto
protest of Khasi Student's
Union for thelr demands |
with State Government. »

Hmapur-Kohima

2447

50

Final Location Survey hasi
been completed as per
revised alignment |
suggesied State |
Governmernt. |

by

T
R g, O L'\_;ﬁlLyth,nk;

\
i

9 | 'I'eteiiya-Bymihai

T S— .

5996

1750

Earthwork, bridge and
tunnel work has been talzen |
up. |

Project held up for want :1
forestrv clearance. |

Earthwork, bridge and |
tunnel work has been taken |
up. !

SRS S ——

Udhampur-Katre (25  lan)
work and Banlhal- Gaxigune.

| Baramula (438  Km)|
compieted. Werk on
balance portion has
taken up.

beean |

i B R e g o
L e frenarn
neluding braneit |

| |

T and WMaterizal l

Modificatlons |

e S
| EarTTWOrK,

B ‘Ei;ugs arll
! tunnel work has been taken

i

| Wi }

1

. !

SN Y- i
:

- - - o |
kongssiek with |

i Rangiya - Rangpara Nortl:
| Murkongselek & Rangapears




S. Name of project: Latest Outiay | Status !
HNo. anticipated | provided [
cost during |
| 201415 .
(% in Crores) ]
linked fingers | North-Dekargacon (470 Kmn) i
| sections compieted.
| ! Balance work Mbhas been |
| 1 | taken up. f
STRATEGICALLY IMPORTANT PROJECTS
1 | Rishikesh- 4295 ' 20 Final location and
Karanprayag Gectechrical investigation
has been taken ug.
2 | Murkongselek- 546 10 Final Location  Survey
| Pasighat compieted.
3 | Firozpur-Patti 216 C.C1 Included in Budget 2013-14
subject to requisite
approval.

(c) & (d): Four National projects viz. (i) Lumding-Siichar, (ii) Agartala-Sabroor,
(iii) Bhairabi-Szirang and (iv) Sivok-Rangpo have been affected f{or wamn! of

foresiry ciearances.

Co-crdination meetings have been held with State Govi. and inistry of
Environment and Forests, for faster clearance of these projects and

consequently all clearances have been received for Lumding-Silchar nroject.

(e} Nationak projects have been provided with an ait time highest allocwtian of

-

7 5000 crore in 2014-15 for their speedicr implementation. Fleld units have alza

been empowered for faster decision making.

sk ok sk ok koo
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(Q. 242)
S wofts W ; "o, o weE A gEr a1, Sua @ S w9 o 4 8 Q@ 21w
?n“rWi@@gsn'mmmaﬁ?mﬂmﬂﬁwﬂﬁ%wﬁﬁﬁw
TP & W TR ieherd B ¥ &, 9 9 gt @ W@ & UE W @ foe R @
Ry 21 i o as § f5 wgm 3 Rema o) Fi 9% Y@ o S ® @ e
fuferdy eradiSe & forg WP iR WEH B W 9@ Tl RN B 9@ W B
& T H PR WY W@ 87
SHRI D.V. SADANANDA GOWDA: The whole concept of the National Projects
is for greater integration of Jammu & Kashmir and North-Eastern States with other
paris of the country. Apart from that, the National Projects are being taken up in
thie border areas. We are giving more importance to that. In the year 2004, the
National Projects having strategic importance were identified and special funding
was given to those projects. In this year’s Budget, I have given 54 per cent more
ailocation than what was made last year for the strategic and National Projects.
These lines are in the interests of national security and defence of our
borders. As my friend rightly said, I do accept that it is for that purpose, these
projects are first identified by the Ministry of Defence and funded by the Ministry
of Finance. It will be first identified and further, special care will be taken to
complete these projects.
o welte wwa : wEen, R R AR ot Y S A R € A qer o 5 e e 9e @
B, it Sol SUdT Ty S T A T AT T WY W W ¢ Toveae
g9 GO @ T 9 gER 8§ g TR aie 4 frTae & amer €1 e aeew Fawe
yHTfad &l B X sotaed B I $R WEE W Tea & Y Womed @ W d
HEER HA?
SHRI D.V. SADANANDA GOWDA: The question raised by my friend was with
regard to the National Projects only. But as far as the projects with strategic

importance are concerned, I have given a clear answer,

22—



As far as the Maoist activities are concerned, you might have noticed that
two days back, there was an incident. Fortunately, nothing happened. In spite of
that, we are giving importance to those areas, wherein patrolling and other
precautions are being taken up. Completion of projects in those areas is given
much importance.

SHRI DHANANJAY MAHADIK : As we all are aware, this is a very important
issue. It also relates to the security of our country. The Minister has given the
answer in brief.

But I would like to know through you, Madam, whether the Railways are in
consultation with the Defence Ministry so that it can identify the projects and their
priority. May I also know whether any cost-sharing formula also has been agreed
on between the Ministries of Finance and Defence, and the Planning Commission?
Considering the slow pace of work, is the Railway Ministry working with different
Ministries and also the State Governments to share the cost and complete the
projects as carly as possible?

SHRI D.V. SADANANDA GOWDA: Madam, Speaker, in total 14 strategically
important projects have been identified by the Ministry of Defence during the year
2010. After detailed survey and feasibility study other steps have been taken.
Out of those 14 projects, the Ministry of Defence has 1dentified four projects to be
taken up on priority. This year, the Minister of Finance has given additional grant
of Rs.1000 crore for strategically important projects. We are in touch with the
Ministry of Defence. There are certain constraints because of the problems of land
acquisition and clearance from the Ministry of Environment and Forests. These
projects come under the difficult terrains of the Northeastern region. Whenever
we take up such projects in difficult terrains technical investigations become
necessary. Soil condition of the area is also looked into. In certain areas satellite
survey also needs to be done. Since all these things are to be taken care of, we are
in touch with the Ministry of Defence and the Ministry of Environment and

Forests and are trying to clear the projects at the earliest.
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£t 7over g ¢ ereny A@iedr O, A #E O 9 aegy aRe 9un emie giRewr |
15 TRETe BT Seod o Sk ¥ fewr §1 Pffem AR W o gd wafaRer R E@w
AR T8 R @ PR, ¥ uRaeE i W g T 8 e A R wd e
gReremTd 3w § s ast 9§ <ifda v

eTET o, ﬁazﬁagw—ﬁmﬂaﬁvﬁuﬁwmmmmélﬁgémsﬁv
Wﬁmm%lwwaﬂiwm%laﬁﬁammmzomm
T gon &1 521 Frafier @1 ¥ X g §1 $EH Sfel SX TETS TG &1 TR M I
gt i ¥ T = ©

# aned wemw ¥ A S 4 geA wrear g 5 W oRaorel @ 4w fea W #
o HY? we g BRee i g w1 T, B a9 frert? # = S
W TE ST FiEam gl
SHRI D.V. SADANANDA GOWDA: Madam, a number of projects are pending
because of the forest clearance. We are in touch with the Ministry of Environment
and Forests. We had a sitting with the Minister and he has assured us that he will
gei the forest clearance at the earliest. So, after due consultation with the Ministry
of Environment and Forests the Lalitpﬁr-Singrauli stretch will also be cleared at
the earliest.
SHRI KALYAN BANERJEE : Madam, I am deeply obliged for having given me
a chance to raise a suppiementary. In West Bengal Furfura Sharif is a holy place
of the minority community. Every day at least 50,000 people come there from
different parts of the country. Especially during their festival about 10 lakh people,
irom all over India, come there. When Kumari Mamata Banerjee was the Railway
Minister, a rail project was started from Furfura Sharif to Ajmer. This project was
started keeping in view the interest of the particular minority community. Work
had started on this project and even people who gave their land were given
employment but unfortunately when we left UPA-2 and a new Railway Minister

joined, this project was stopped. I would request the hon. Minister to kindly

consider opening up... (Interruptions)
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SHRI ADHIR RANJAN CHOWDHURY : Nothing has been stopped, Madam.. ..

(Interruptions)
AT TG+ TRA-ITN B T R S ot Ay g
... (EFgUT)
A STemeT ¢ AT A1 27
... (agaam)

SHRIKALYAN BANERIJEE : He goes there for the blessings.... (Interruptions)
HANG 3reaet : R oft, QR w1 e

.. (FayM)

SHRI KALYAN BANERJEE : I am requesting the hon. Minister to look into the

matter and to consider whether this project can be re-started will all your good

wishes so that the minority community of the country could travel from Furfura

Sharif to Ajmer. This is a big project and it is a project especially for the minority

sections. Is these any thinking about this project? I expect a good answer and it

is only because of the smiling face of the hon. Minister, I got the courage to ask

this question.

A STEA&T 2 AT J¥ @I IBT BT

.. (@)

SHRI D.V. SADANANDA GOWDA: Madam Speaker, the issue raised by my

friend does not relate to this question. In spite of that, I will certainly send a

separate reply to my friend with regard to his question. i

ft e e wEEw, W9 g3 A @ dier R g9 R § amver aga
\V’/mi’lmmww}ﬁ%wmmmﬁwm «fhT ®g BrIaT T gaTl

ooy # 591 IR R # weT qu wEw gL (@)

e FRIGAT, YTATHTS HId ha] B AYOT 9 2008 H g3 R w1 Ry ad

2012 # g1l AfFT e @ 9 ¥ S R & o $B T8 g7l Yo Te uIede

TETR g3 H TG T 2| A 59 B 6 1 AT WPR I B hag) bl [ B @ Ay

AT HEN 3R IW TEH TIES HIA?
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TG e © ST N W T SEY, Bae 9o & Wniee @ 1 P 8l
(H]?IE]W)

SHRI D.V. SADANANDA GOWDA: Madam Speaker, this does not relate to the

main question. My friends from Kerala are angry with me; but I have already

assured them that I will have a discussion with them and I would finally resolve

—_—

their problems at the earliest.

ST ST : ST A S B SR @ | ! -t & & AR A o R
.. (o)

At o f. Rns W@ e A7EE], B U9 W ARG P R ek gore S B e 9

W ¥l 39 X% WY §Y S U BiRed Yo Yaiee o € AR 15 7 3R 1@ 99 gEw

R 7| S 26 I $WUR & | What I would request is that the Railways should

provide this basic amenity of manning the railway level crossings. &1 sf¥®
e @1 e T goic o @ WE O @ 9 R W El TR 9w AfeR 3
gHIRsTed 1 fifred @1 T8t Wy & fog Ao 2. (ar@um)
AFAR I 2 59 TN H X W= Sl e

... (@)
SHR1 A.P. ITHENDER REDDY (MAHABUBNAGAR): I just wanted to inform
this incident which has happened. It is a very important issue.
AL I[E : TS YUY Bl gt W&l 8

..(@E)
HIFHIT IS @ AT THD e THBHN AT 91€ F T Q|

(@)
SHRI D.V. SADANANDA GOWDA: Madam, it is quite an unfortunate incident.

At an unmanned level crossing, a school bus collided with the train and a few

stuaenis have expired. So, I would make a statement in this regard at 3 o’clock.
AR I ¢ g8 Sl de @l e € Sl

.. (FgE)
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24.07.2014

A v s e ¢ AT e T aga Aoyt e 2. (ar@em)
T Seme ¢ T A Wi 32 om dawt &% B AR § 0 qed € 1@ a9 S
e B

.. ()
st s fsm &R W & &1 www E gL (FIUT) 2 BRAR, 2013 B AHEAT Yol I
FH 3 o wRads & fow SR wew # v R 5 o). (sgaam)
AT Seaet : 9% 39 U9 A GEfEd TE 2

... (cTaEm)
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LOK SABHA SECRETARIAT

COMMITTEE ON GOVERNMENT ASSURANCES BRANCH
MEMORANDUM No. 1€

Subject: Request for dropping of Assurance given in reply to
Unstarred Question No. 3582 dated 07.12.2016 regarding
“Implementation on Uniform Civil Code.”

On 07 December, 2016, Dr. Ratna De (Nag), Shri C.N. Jayadevan,
Shri Manoj Tiwari, Adv. Joice George, Shri R. Parthipan and Shri V.
Panneerselvam , M.Ps., addressed an Unstarred Question No. 3582 to the
Minister of Law and Justice. The text of the Question alongwith the reply
of the Minister is as given in the Annexure.

2. The reply to the Question was treated as an Assurance by the
Committee and required to be implemented by the Ministry of Law and
Justice (Legislative Department) within three months from the date of the
reply but the Assurance is yet to be implemented.

8L The Ministry of Law and Justice (Legislative Department) vide its
O.M. No. 21(18)/2016-Leg.Ill dated 02 December, 2020 and 23"
May, 2017 had requested to drop the Assurance on the following
grounds:-

"On a plain reading of the above reply, it is clear that no Assurance
had been given by the Hon'ble Minister. Instead the reply was
definite and unambiguous without assuring anything to the House.
Besides this, on a close reading of the portion treated as Assurance
by the Lok Sabha Secretariat, it is also evident that the reply given
by the Hon'ble Minister was definite and unambiguous and no
Assurance was given to the House.”

4, The above request was not acceded to by the Committee at their
sitting held on 12.04.2021. The Committee accordingly presented their
Fifty-First Report (17th Lok Sabha) on 04 October, 2021 and observed
that the Ministry of Law and Justice and Law commission are required to

fulfill the examination of various issues relating to Uniform Civil and make
recommendation thereof.

5. However the Ministry of Law and Justice (Legislative Department)

vide O.M. No. 21 (18)/2016-Leg.Ill dated 18 October, 2021 has again
stated as under:-

2Z



"On a plain reading of the above reply, it is clear that no Assurance
had been given by the Hon'ble Minister. Instead the reply was
definite and unambiguous without assuring anything to the House.
Besides this, on a close reading of the portion treated as Assurance
by the Lok Sabha Secretariat, it is also evident that the reply given
by the Hon'ble Minister was definite and unambiguous and no
Assurance was given to the House.”

6. In view of the above, the Ministry, with the approval of Minister of

Law and Justice, has again requested the Committee to drop the above

mentioned Assurance.

The Committee may re-consider.

DATED i~ 08|04 |25z

New DELHI:
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GOVERNMENT OF INDIA Annerdy<
MINISTRY OF LAW AND JUSTICE

LEGISLATIVE DEPARTMENT

LOK SABHA
UNSTARRED QUESTION No. 3582
TO BE ANSWERED ON WEDNESDAY, THE 07" DECEMBER, 2016.
IMPLEMENTATION ON UNIFORM CIVIL CODE

3582. DR. RATNA DE (NAG):
SHRI C.N. JAYADEVAN:
SHRI MANOJ TIWARI:
ADV. JOICE GEORGE:
SHRI R. PARTHIPAN:
SHRI V. PANNEERSELVAM:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether the Government is considering any proposal to implement
Uniform Civil Code in the country and if so, the details thereof;

(b)whether any expert panel/committee was appointed in this regard
and if so, the details thereof;

(c) whether the Government has conducted any study to collect opinion
about the implementation of Uniform Civil Code from various
Government/ Non-Governmental Organisations, representatives of
people from all States and other stakeholders etc. and if so, the
details thereof;

(d) whether the Government is facing strong opposition from various
quarters for the implementation of Uniform Civil Code; and

(e) if so, the details thereof and the reaction of the Government thereto?

ANSWER

MINISTER OF STATE FOR LAW AND JUSTICE AND
ELECTRONICS AND INFORMATION TECHNOLOGY

(SHRI P.P. CHAUDHARY)

(a)to(c)  Article 44 of the Directive Principles of Constitution provides
that State shall endeavor to secure for the citizens a uniform
civil code throughout the territory of India. In view of the
importance of the subject matter and sensitivity involved
which requires in-depth study of the provisions of various
personal laws governing different communities, the
Government had requested the Law Commission of India to
‘undertake examination of various issues relating to uniform
civil code and to make recommendation thereof,

(d) and (¢) Does not arise. 30
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LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH

MEMORANDUM No. 11

Subject: Request for dropping of Assurances given in replies to:-
(i) Starred Question No. 186 dated 29 July, 2016 regarding “Panel for New

(i)

(iii)

(iv)

(V)

(vi)

(vii)

(viii)

(ix)

()

Poverty Line.” (Annexure-I).

Starred Question No. 14 dated 16 November, 2016 regarding “Task
Force for Estimation of Poverty.” (Annexure-II).

Unstarred Question No. 1325 dated 23 November, 2016 regarding
“Roadmap for Elimination of Poverty.” (Annexure-III).

Starred Question No. 305 dated 07 December, 2016 regarding “Poverty
Eradication.” (Annexure-1V).

Unstarred Question No. 132 dated 18 July, 2018 regarding “Defining
Poverty Line.” (Annexure-V)

Unstarred Question No. 3557 dated 02 January, 2019 regarding
“Elimination of Poverty.” (Annexure-VI).

Unstarred Question No. 3838 dated 11 December, 2019 regarding
“Estimation of Poverty.” (Annexure-VII)

Starred Question No. 59 dated 05 February, 2020 regarding “Consensus
on Poverty Line.” (Annexure-VIII).

Unstarred Question No. 4139 dated 18 March, 2020 regarding “Expert
Committee on Poverty Line.” (Annexure-IX)

Unstarred Question No. 570 dated 16 September, 2020 regarding
“Decline in Poverty.” (Annexure-X)
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The above mentioned Questions were asked by various M.Ps. to the Minister of
Planning. The contents of the questions along with the replies of the Ministers are as
given in Annexures -1, II, ITI, 1V, V, VI, VII, VII, IX and X.

2. The replies to the Questions were treated as Assurances by the Committee and
required to be implemented by the Ministry of Planning within three months of the

date of the reply but the Assurances are yet to be implemented.

3. NITI Aayog (Data Management and Analysis) vide O.M. No. H-
11012(a)/1/2020-DM&A dated 10 November, 2021 had requested to drop the

Assurances mentioned at SI. No. (i)-(x) above on the following grounds:-

“The Report has already been finalized and submitted and pending a final
decision by the Government of India, therefore, it is not feasible to fulfill
Assurances by NITI Ayog.

4. In view of the above, the Ministry with the approval of Minister of State for

Planning, has requested the Committee to drop the above Assurances.

The Committee may consider.

NEw DELHI:

DATED: 08’04}2921
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GOVERNMENT OF INDIA ANNExURF- T~
MINISTRY OF PLANNING

LOK SABHA
STARRED QUESTION No. *186
TO BE ANSWERED ON 29.07.2016

PANEL FOR NEW POVERTY LINE

*186. DR. SHRIKANT EKNATH SHINDE:
SHRI RAJESHBHAI CHUDASAMA:

Will the Mirister of PLANNING be pleased to state:

(a) whether the Government has assessed the impact of the anti-poverty schemes and other

welfare initiatives and if so, the findings thereof;

(b) whether the INITI Aayog has recently proposed to set up a panel of experts to formulate and

. define new poverty line, and if so, the details thereof;
(c) the composition and the terms of reference of the panel; and

(d) the uime by which the szid panel is likely to submit its report to the Government?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) FOR MINISTRY OF PLANNING
AND MINISTER OF STATE FOR MINISTRY OF URBAN DEVELOPMENT &
MINISTRY OF HOUSING & URBAN POVERTY ALLEVIATION

(RAO INDERIJIT SINGH)

(a) to (d): A Statement is laid on the Table of the House.
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. STATEMENT REFERRED TO IN REPLY TO PARTS (a) TO (d) OF LOK SABHA

"TARRED QUESTION NO. 186* REGARDING “PANEL FOR NEW POVERTY LINE”

+.AlSED BY DR. SHRIKANT EKNATH SHINDE & SHRI RAJESHBHAI CHUDASAMA
DUE FOR ANSWER ON 29* JULY, 2016.

(a) Government is implementing various poverty alleviation programmes such as Mahatma Gandhi
National Rural Employment Guarantee Act (MGNREGA), Deendayal Antyodaya Yojana -
National Rural Livelihoods Mission (DAY-NRLM), Deendayal Antyodaya Yojana - National
Urban Livelihoods Mission (DAY -NULM), Pradhan Mantri Awaas Yojana (PMAY) and National
Social Assistance Programme (NSAP) for sustainable and inclusive growth through a multi-
pronged surategy for poverty alleviation by increasing livelihood opportunities, providing social
safety net and developing infresiructure for growth and improvement of quality of life. Besides,
Government has also implemented schemes like Pradhan Mantri Jan Dhan Yojana, Pradhan Mantri

eevan Jyou Bima Yojana, Pradhan Mantri Suralksha Bima Yojana and Atal Pension Yojana
towards this end.

Implementation of various programmes is reviewed with the State Governments at regular
intervals. The impact assessment studies are also conducted from time to time through independent

agencies and the findings of such studies are shared with the States and other stakeholders for
taking corrective measures, if needed.

(b) Pursuant 1o the decision taken in the first meeting of the Governing Council of NITI Aayog on
8th February, 2015, a Task Force on Elimination of Poverty in India was constituted by NITI
Aaycg vide order dated 16th March, 2015 under the Chairmanship of Dr. Arvind Panagariva, Vice
Chairman, NITI Aayog. The report of the Task Force has been submitted to Hon’ble Prime
Minister on 11" July, 2016. The Task Force in its repor: has, inter-alia, recommended that an

expert committee be set up to arrive at an informed decision on the level at which the poverty line
should be set. '

(c) & (d): The panel of experts is yet to be appointed. Hence, the question does not arise.

LS 2 2 ]
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GOVERNMENT OF INDIA A hnextise — L
MINISTRY OF PLANNING

LOK SABHA
STARRED QUESTION No. *14
TO BE ANSWERED ON 16.11.2016

TASK FORCE FOR ESTIMATION OF POVERTY
*14. SHRI M.K. RAGHAVAN:

N
Will the Minister of PLANNING be pleased to state:

(a) the estimated number of people living below poverty line along with methodologies in

vogue to determine such numbers;

(b) whether any task force was constituted under the Vice-Chairman of the NITI Ayog to study
and estimate the number of people below poverty;

(c) if so, the terms of reference of the Committee and the status of the report of the Committee:
(d) whether the task force has not yet been able to define the poverty line and, if so, the details
thereof: and

(e) the reaction of the Government thereon?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) FOR MINISTRY OF PLANNING
AND MINISTER OF STATE FOR MINISTRY OF URBAN DEVELOPMENT &
MINISTRY OF HOUSING & URBAN POVERTY ALLEVIATION

(RAO INDERJIT SINGH)

(a) to (e): A Statement is laid on the Table of the House.
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STATEMENT REFERRED TO IN REPLY TO PARTS (a) TO (¢) OF LOK SABHA
STARRED QUESTION NO. 14* REGARDING “TASK FORCE FOR ESTIMATION

OF POVERTY” RAISED BY SHRI M.K. RAGHAVAN DUE FOR ANSWER ON 16*
NOVEMBER, 2016."

(a) The official poverty estimates arc based on the recommendations made by the experts in
the field from time to time. The present poverty esiimates are based on the methodology
recommended by the Expert Group under the Chairmanship of Prof. Suresh D. Tendulkar in
2009. For the year 2011-12, the erstwhile Planning Commission. using the poverty lime
recommended by the Tendulkar Committee for 2004-05 and updating it to 2011-12 had
estimated the poverty and relcased through a Press Note issued on 227 July 2013. According
to this Press Note, the number of persons living below poverty line in India has been estimated
as 27 crore in 2011-12, i

(b) Pursuant to the decision taken in the first meeting of the Governing Council of NITI Aayog
heid under the Chairmanship of Hon'ble Prime Minister on 8th February, 2015, a Task Force
on Elimination of Poverty in India was constituted by NITI Aayog on 16th March, 2015 under
the Chairmanship of Dr. Arvind Panagariya. Vice Chairman, NITI Aayog.

(¢) Terms of Reference of the Task Force were as follows:

(i). To coordinate and develop synergy with the Central Ministries and State Governments
‘Task Forces.

(i1). To develop working definition of poverty.

(iii). To prepare a roadmap for elimination of poverty.

(iv). To suggest strategies and anti-poverty programmes including reform of the existing ones.

(v). To identify successful anti-poverty programmes from which all states and UTs can learn,

(vi). Any other relevant measurcs.

The report of the Task Force was submitted to Hon’ble Prime Minister on 11" July,
2016.

(d) & (e): The Task Force in its report has inter-alia, stated that "a consensus in favour of either
the Tendulkar or a higher poverty line did not emerge. Therefore, the Task Force has concluded
that the matter be considered in greater depth by the country’s top experts on poverty before a
final decision is made. Accordingly. it is recommended that an expert committee be set up to

arrive at an informed decision on the level at which the poverty line should be set.”” The report
of the Task Force is under consideration.

2 500 o o 58 oK ok o o
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GOVERNMENT OF INDIA

MINISTRY OF PLANNING A NNBX ka"“ﬂ
LOK SABHA

unsTARRED QUESTION Na. 1328

TO BE ANSWERED ON 23.11.2016
ROADMAP FOR ELIMINATION OF POVERTY

1325. SHRI GAURAV GOGOI:
SHRI YOGI ADITYA NATH:
SHRIMATI POONAM MAHAJAN:
SHRI V. ELUMALAL
Wwill the Minister of PLANNING be pleased to state:

(a) whether a task force to prepare a roadmap for elimination of poverty has recently submltted its
report to the Prime Minister's Office;

(b) if so, the details of recommendations made by the said task force;

(c) whether the Union Government now proposes to set up a committec to identify people below the
poverty line across the country;

(d) if so, the details in this regard and the role of the State Governments fixed in defining the BPL
population; and

(¢) the time by which a final report on elimination of poverty is likely to be presented and
implemented?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) FOR MINISTRY OF PLANNING AND
MINISTER OF STATE FOR MINISTRY OF URBAN DEVELOPMENT AND
MINISTRY OF HOUSING & URBAN POVERTY ALLEVIATION
(RAO INDERIJIT SINGH)

(a) Pursuant to the decision taken in the first meeting of the Governing Council of NITI Aayog held
under the Chairmanship of Hon’ble Prime Minister on 8th February, 2015, a Task Force on Elimination
of Poverty in India was constituied by NITI Aayog on 16th March, 2015 under the Chairmanship of Dr.

Arvind Panagariya, Vice Chairman, NITI Aayog. The report of the Task Force was submitied to Prime
Minister’s Office on 11% July, 2016.

(b) The report of the Task Force primarily focusses on issues of measurement of poverty and strategies
to combat poverty. Regarding estimation of poverty, the report of the Task Force states that “a consensus
in favour of either the Tendulkar or a higher poverty line did not emerge. Therefore, the Task Force has
concluded that the matter be considered in greater depth by the country’s top experts on poverty before
a final decision is made. Accordingly, it is recommended thav an expert committee be set up to arrive at
an informed decision on the level at which the poverty line should be set.” With respect to strategies to
combat poverty, the Task Force has made recommendations on faster poverty reduction through
employment intensive sustained rapid growth and effective implementation of anti-poverty programs.

() & (d) The Government of India has conducted the Socio Economic and Caste Census 2011 (SECC
201 1) aeross tie coutiisy through the State Governments/UT Administrations w coflect nformation on
socio and economic status of households to determine ehglblhty and entitlements for its Schemes.
SECC-2011 allows ranking of houscholds based on their SOOIO economic status using three-step process-
automatic exclusion, utomatic inclusion and deprivation indicators.

(¢) The Government is examining the report of Task Force on Elimination of Poverty in India.

wa o =8 %
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GOVERNMENT OF INDIA K
sNEIRT OrPLamme = AanEsRe -

LOK SABHA
STARRED QUESTION No. *305
TO BE ANSWERED ON 07.12.2016

POVERTY ERADICATION

¥305. SHRI RAJU SHETTY:
Will the Minister of PLANNING be pleased to state:

(a) whether the Task Force on Elimination of Poverty constituted by NITI Aayog has
submitied its report;

(b) if so, the major recommendations made by the Task Force and the follow up action taken
by the Government thereon;

(c) the targets fixed and the achievements made for poverty eradication during the last Five
Year Plan period; and

(d) the percentage of rural population brought above the poverty line during the above period?
ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) FOR MINISTRY OF PLANNING
AND MINISTER OF STATE FOR MINISTRY OF URBAN DEVELOPMENT &
MINISTRY OF HOUSING & URBAN POVERTY ALLEVIATION

(RAO INDERJIT SINGH) -

(a) to (d): A Statement is laid on the Table of the House.
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STATEMENT REFERRED TO IN REPLY TO PARTS (2) TO (d) OF LOK SABHA
STARRED QUESTION NO. *305 REGARDING “Poverty Eradication” RAISED BY
SHRI RAJU SHETTY DUE FOR ANSWER ON 7* DECEMBER, 2016.

(a) The Task Force on Elimination of Poverty in India submitted its report on 11% July, 2016.

(b) The report of the Task Force primarily focusses on issues of measurement of poverty and
strategies to combat poverty. Regarding estimation of poverty, the report of the Task Force
states that “a consensus in favour of either the Tendulkar or a higher poverty line did mot
emerge. Therefore, the Task Force has concluded that the matter be considered in greater depth
by the country’s top experts on poverty before a final decision is made. Accordingly, it is
recommended that an expert committeé be set up to arrive at an informed decision on the level
at which the poverty line should be set.” With respect to strategics to combat poverty, the Task /
,, Force has made recommendations on faster poverty reduction through employment intensive a
sustained rapid growth and effective implementation of anti-poverty programs. The |
Government is examining the report of Task Force. 14
(c) & (d) The Twelfth Five Year Plan (2012-17) envisages the Head-count ratio of consumption
poverty 1o be reduced by 10 percentage points over the preceding estimates by the end of
Tweifth Five Year Plan. The official poverty estimates are based on the Large Sample Surveys
on Household Consumer Expenditure carried out by the National Sample Survey Office
(NSSO) of the Ministry of Statistics and Programme Implementation. The latest data of Large
Sample Survey on Household Consumer Expenditure has been collected by NSSO in its 68%
round conducted in 2011-12. The achievement in reduction of poverty during the Twelfth Plan
will be assessed after the terminal year of the Twelfth Five Year Plan i.e. 2016-17.

|
f
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GOVERNMENT OF INDIA A N/\/EXU(E—EZ_
MINISTRY OF PLANNING

LOK SABHA
UNSTARRED QUESTION No. 132
TO BE ANSWERED ON 18.07.2018

DEFINING POVERTY LINE

132. SHRI LAXMINARAYAN YADAYV:
SHRI RAM TAHAL CHOUDHARY: .

Will the Minister of PLANNING be pleased to state:

(a) whether the Government proposes to redefine the poverty line;

(b) if so, the details thereof;

(¢) the date on which poverty line was last defined/revised;

(d) the reasons for not defining/ revising the poverty line in the present changing scenario; and

(e) the reaction of the Government in this regard?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF PLANNING
AND MINISTER OF STATE IN THE MINISTRY OF CHEMICALS & FERTILIZERS

(RAO INDERJIT SINGH)

(2) to (¢) Pursuant to the decision taken in the first meeting of the Governing Council of NITI Aayog held
under the Chairmanship of Hon’ble Prime Minister on 8th February, 2015, a Task Force on Elimination of
Poverty in India was constituted by NITI Aayog on 16th March, 2015 under the Chairmanship of Dr. Arvind
Panagariya, former Vice Chairman, NITI Aayog. The report of the Task Force was submitted to Prime
Minister’s Office on 11% July, 2016. The report of the Task Force primarily focuses on issues of measurement
of poverty and strategies to combat poverty. Regarding estimation of poverty, the report of the Task Force
states that “a consensus in favour of either the Tendulkar or a higher poverty line did not emerge. Therefore,
the Task Force has concluded that the matter be considered in greater depth by the country’s top experts on
poverty before a final decision is made. Accordingly, it is recommended that an expert committee be set up to
arrive at an informed decision on the level at which the poverty line should be set”[’lc‘he report of the Task
Forc: is under consideration of the Governme/r}gjC e ST S
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At present the official poverty estimates are based on data of Large Sample Surveys on Household
Consumer Expenditure carried out by the National Sample Survey Office (NSSO) of the Ministry of Statistics
and Programme Implementation. The latest data of Large Sample Survey on Household Consumer Expenditure
has been collected by NSSO in its 68" round conducted in 2011-12. The latest poverty estimates have been

computed for 2011-12 following the extant Tendulkar methodology and these have been released through a
Press Note issued on 22nd July 2013.

/



PAAEORE - IL

GOVERNMENT OF INDIA
MINISTRY OF PLANNING

LOK SABHA
UNSTARRED QUESTION No.3557
TO BE ANSWERED ON 02.01.2019

ELIMINATION OF POVERTY

-3557. SHRI G.M. SIDDESHWARA:
SHRI PONGULETI SRINIVASA REDDY:

Will the Minister of PLANNING be pleased to state:

i(a) whether a poverty elimination working group was set-up by the NITI Aayog with
: an objective of making India poverty free;
(b) if so, the details thereof;
whether terms of reference for poverty elimination included the outlining of a pragmatic
definition of poverty and making suggestions for improvements in strategies and programmes of
poverty elimination including the existing programme; and
(d)  if so, the details thereof?

¢

ANSWER
MINISTER OF STATE (INDEPENDENT CHARGE)OF THE MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINISTRY OF CHEMICALS & FERTILIZERS

(RAO INDERJIT SINGH)

(a) to (d) Pursuant to the decision taken in the first meeting of the Governing Council of NITI Aayog
held under the Chairmanship of Hon’ble Prime Minister on 8th February, 2015, a Task Force on
Elimination of Poverty in India was constituted by NITI Aayog on 16th March, 2015 under the
Chairmanship of Dr. Arvind Panagariya, former Vice Chairman, NITI Aayog. Terms of Reference of the
Task Force of NITI Aayog were as follows:

i. To coordinate and develop synergy with the Central Ministries and State Governments Task Forces.
ii. To develop a working definition of poverty.

iii. To prepare a roadmap for the elimination of poverty.

iv. To suggest straiegies and anti-poverty programmes including reform of the existing ones.

v. To identify successful anti-poverty programmes from which all states and UTs can learn,

vi. Any other relevant measures.

The report of the Task Force was submitted to Prime Minister’s Office on 11th July, 2016. The report of
the Task Force primarily focuses on issuecs of measurcment of poverty and strategies to combat poverty.
Regarding estimation of poverty, the report of the Task Force states that “a consensus in favour of either
the Tendulkar or a higher poverty line did not emerge. Therefore, the Task Force has concluded that the
matter be considered in greater depth by the country’s top experts on poverty before a final decision is
made. Accordingly, it is recommended that an expert committee be set up to arrive at an informed
decision on the level at which the poverty line should be set”. With respect to strategies to combat
poverty, the Task Force has made recommendations on faster poverty reduction through employment

intensive sustained rapid growth and cffective implementation of anti-poverty programmes.‘The report of
the Task Force is under consideration of thc Government. § dad
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Arnexokr ~VIL

N GOVERNMENT OF INDIA
MINISTRY OF PLANNING

LOK SABHA
UNSTARRED QUESTION NO. 3838
TO BE ANSWERED ON 11.12.2019

Estimation of Poverty

+3838. SHRIMATI RAMA DEVL
SHRIMATI ANNPURNA DEVI:

Will the Minister of PLANNING be pleased to state:

(a) whether the NITI Aayog reviews the methodology for poverty estimation from time to
time;

(b)  if so, the details of the review conducted during the last three years;
(c) the outcome of the said review; and
(d) the reaction of the Government thereto?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF PLANNING
AND MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF
STATISTICS & PROGRAMME IMPLEMENTATION

(RAO INDERJIT SINGH)

(a) to (d): Pursuant to the decision taken in the first meeting of the Governing Council of NITI
Aayog held under the Chairmanship of Hon’ble Prime Minister on 8th February, 2015, a Task
Force on Elimination of Poverty in India was constituted by NIT1 Aayog on 16th March, 2015
under the Chairmanship of Dr. Arvind Panagariya, former Vice Chairman, NITI Aayog. The
report of the Task Force was submitted to Prime Minister’s Office on e July, 2016. The Terms
of Reference for the Task Force inter-alia included to *Develop a working definition of poverty”.
The report of the Task Force primarily focuses on issues of measurement of poverty and
strategies to combat poverty. Regarding estimation of poverty, the report of the Task Force states
that “a consensus in favour of either the Tendulkar or a higher poverty Jine did not emerge.
I'herefore, the Task Force has concluded that the matter be considered in greater depth by the
country’s top experts on poverty before a final decision is made. Accordingly, it is recommended
. that an expert committee be set up to arrive at an informed decision on the level at which the

. poverty line should be set.” The Report of the Task Force is under consideration of the
- Government,
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PINEXURE I
GOVERNMENT OF INDIA
MINISTRY OF PLANNING

LOK SABHA
STARRED QUESTION NO. *59
L0 BE ANSWERED (N 65.02.2020

CONSENSUS ON POVERTY LINE

IYOTIRMAY SINGH MAHATO:

-
R . i (|| — .
he Miruster of PLANNING be pleased 1o state:

faw

() whether any consensus has emerged on the modified 1:0dus operandi for defining poveriy
me in the country;

by o w0, the present deiails i ihis regard mentioning ihe expected date of its declaration;

e 1 not, the reasons therefor

W whether the Governmmeni proposes 10 work out a permanent solution for determining e
fine by linking 1t 0 price index for ensuring that ihe poverty line could be more

reaiisnc: and

poOvery

i il se, the details thereod

ANSWER

VINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY QF PLANNING
WD MINISTER OF STATE (INDEFPENDENT CHARGE) OF THE MINISTRY OF

STATISTICS AND PROGRAMME IMPLEMENTATION

-
(RAO INDERJIT SINGH)
wien A Stuement is laid on the Table of the FHouse
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CTLTEANT TDVRRRED T0 [k REDLY T0 PARTE () TO () OF LOK EARIL

STARRED QUESTION NO. 59 REGARDING “CONSENSUS ON POVERTY LINE”

RAISFD BY SHRI JYOTIRMAY SINGH MAHATO DUE FOR ANSWER ON 5%
FEBRL ARY. 2020.

&) W (o Pursuant 1o the dectsion taken in the first meeting of the Governing Council of NITI
vavop held under the Chairmanship of Hon'bie Prime Minister on 8th February, 20135, a Task
Force on Elimination of Poverty in lndia was constituted by NITI Aayog on 16th March, 2015
under the Charmanship of Dr. Arvind Panagariya, former Vice Chairman, NITI Aayog. The
port of the Task Force was submined o Prime Mimister's Office on 11" July, 2016. The Terms
0 Relerence Tor the 1ask Foree tmer alia nciuded w “Develop a working definition of poverty™
The report of the Task Foree primarily [cuses on issues of measurement of poveriyy and
srategics 1o combal poverty, Regerding esiimation of poverty, the report of the Task Force states
Dl e consensus in lavonr of either the Tendulkar or a higher poverty line did not emerge.
heretore, the Task Foree has concluded that the mauer be considered in greater depth by the
COUTIEY S top experts on poveriy before a final decision is made. Accordingly, it is recommendcd
el an expert commitiee be sel up 10 wrive ar an informed decision on the level at which the
wverty line should be se.” [Jhc Report of the Task Force is under consideration of the

UM CITHNICTIL.
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GOVERNMENT OF INDIA e W
MINISTRY OF PLANNING

PO S ——

silon s ANNEORE -TX

UNSTARRED QUESTION No. 4139
TO BE ANSWERED ON 18.03.2020

EXPERT COMMITTEE ON POVERTY LINE
4139. SHRINALIN KUMAR iCATEEL:

Will the Minister of PLANNING be pleased to state:

(a) whether it is true that the Task Force on Elimination of Poverty in India constituted by
NITI Aayog has recommended to set up an expert committee to study the number of
persons living below poverty line in India:

(b il so. the details thereof:

(¢) whether the Government has considered the said recommendation to from an expert
conmumittee to decide the methodology to find out the actual poverty line in the country; and

(d) if so. the response of the Government in this regard?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF PLANNING
AND MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF
STATISTICS & PROGRAMME IMPLEMENTATION

(RAGC INDERIJIT SINGH)

(a) 10 (d) Pursuant to the decision taken in the first meeting of the Governing Council of
NITI Aayog held under the Chairmanship of Hon’ble Prime Minister on 8" F ebruary,
2015. a Task Force on Elimination of Poverty in India was constituted by NITI Aayog on
16" March, 2015 under the Chairmanship of Dr. Arvind Panagariya, former Vice
Chairman, NiT1 Aayog. The report of the Task Force was submitted to Prime Minister’s
Ottice on 11" July. 2016. The Terms of Reference for the Task Force inter alia included
to “Develop a working definition of poverty”. The report of the Task Force primarily
focuses on issues of measurement of poverty and strategies to combat poverty.
Regarding esvimarion of poverty, the report of the Task Force states that “a consensus in
favour of cither the Tendulkar or a higher poverty line did not emerge. Therefore, the
Task Torce has concluded that the matter be considered in greater depth by the country’s
top experts on poverty before a final decision is made. Accordingly, it is recommended
thai an expert commitiee be set up to arrive at an informed decision on the level at which

the poverty line should be set.” The Report of the Task Force is under consideration of
\ the Government. B om0
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GOVERNMENT OF INDIA ArMNNEXVLE -
MINISTRY OF PLANNING

LOK SABHA
UNSTARRED QUESTION No, 570
TO BE ANSWERED ON 16.09.2020

DECLINE iN POVERTY
+570. SHRI ARUN SAO:

Will the Minister of PLANNING be pleased fo state:

ta) whether poverty is aeclining in the country and if so, the details thereof;

(bj the State-wise number of people living below poverty line in the country including
Chhatusgarh;

(¢) whether the Government carries out a periodical review of methodology to assess the poverty:

{d) 11 so, the details with regard to review cenducted during ihe last three vears; and

(e} the uuicoine of the said review and the reaction of the Government thereto?

ANSWER

MINISTER GF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF PLANNING AND
MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF STATISTICS &
PROGRAMME IMPLEMENTATION

(RAO INDERJIT SINGI1)

(a) The official poverty estimawes are based on data of Large Sample Surveys on Household Consumer
Expenditure carried out by the National Sample Survey Office (NSSQ) of the Ministry of Statistics
and Programme Implementation. The latest data of Large Sample Survey on Household Consmne
Expenditure has been collected by NSSO in its 68" round conducted in 2011-12. The poverty
cstimaies for 2011-12 have been computed following the extant Tendulkar methodology and these
have bean released through a Press Note issued on 22nd July 2013. According to this Press Nowe, ihe
number of persone living below poverty line 1 India has been estimated as 27 crore (21.9%) in 2011-
12 as compared 10 40.76 crore (37.2%) in 2004-05. The rate of decline of poverty ratic during 2004-
JIw Zuli-12 was 2.18 %e per year.

b) The Swiz-wise numoer of people living below poverty line in the country including Chhattisgar i+
:i* i e ARDpexure,

tc) &(d) In India. the erstwhile Planning Commission was the nodal agency in the Government for
asiimalion of the poverly in the country and it used & poverty line based on per capita consumpiion
expenditure as the crterion o determine ihe persons living below the poverty line (BPL). The
methodology 10 esiimae poverty has been reviewed from time to time. In 1977, tac erstwhi'e
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Planning Commission constituted a Task Force on poverty under the chairmanship of Dr. Y.K. Alagh
which submitied its report in 1979 and the erstwhile Planning Commission accepied its

~ tecommendations in the samc year. In September, 1989, it constituted the Expert Group under ilic

chairmanship of Prof. D.T. Lakdawala for e¢stimation of poverty and it submitied its repori in 1993
and erstwhile Planning Commission accepted its recommendations in 1997, The erstwhile Planning
(Commission constituted an Expert Group under the chairmanship of Prof. Suresh D. Tendulkar i
2003 10 review the methodology for estimation of poverty. The expert group submitted its repori in
November. 2009 and the erstwhile Planning Conimission accepted its recommendations in January.
2011. Presently. the official poverty estimates arc based on Tendulkar meihodology. In June 2012.
ersiwhile Planning Commission constituted an Expert Group under the Chairmanship of Dr. C.
Rangarajan 10 “"Review the Methodology for Measurement of Poverty”. The Expert Group submitted
its report on 30th June 2014. However: the Governiment is yet to take decision on the report submitted
by the kxpert Group.

After the formation of NITI Aayog which replaced the erstwhile Planning Commission z Task
Force on Elimination of Poverty in India was constituted on 16th March, 2015 under the
Chairmanship of Dr. Arvind Panagariya, former Vice Chairman, NITI Aayog. The report of the Task
Force was submitted 10 Prime Minister's Office on 11" July, 2016, The Terms of Reference for the
lask Force inter alia included 10 “Develop a working definition of poverty™. The report of the Task
Force primarily focuses on issucs of measurement of poverty and strategies to combar poverty.
Regarding estimation of poverty, the report of the Task Force staies that “a consensus in favour of
either the Tendulkar or g higher poverty line did not emerge. Therefore, the Task Force has concluded
ihat the matter be considered in greater depth by the country’s top experts on poverty beforc a final
decision is made. Accordingly, it is recommended that an expert committee be set up to arrive i an
miormed decision on the level at which the poverty line should be set.”

| {¢) The Report of the Task [orce is under consideration of the Government. /

——
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Annexure
_oer and Percentage of Population below poverty line by states-2011-12 (Tendulkar Methodology)

- Rural Urban Total -
Sh Stales %eage of[No. of Persons|%age of [No. of Persons{®age of|No. of Persons
| g | ' Persons| (lakhs) |Persons| (lakhs) |Persons| (lakhs)
1| Andhra Pradesh 10.96 | 61.80 | 5.81 16.98 | 9.20 78.78
3 ‘: u";Scha., Pradesh | 38.93 125| 2033 0.66 | 34.67 491
3 | Assam 13389  92.06] 2049 9.211 31.98 10127
3 iBihar 1 3406 32040 | 31.23 | 37.75 | 33.74 358.15
"% | Chhamisparh | 4461  8890| 2475 1522 | 39.93 104.11
6 |Delm | 1292 050] 084) 1646 | 981 16.96
7 |Goa_ | 681 037) 4.09] 038 5.09 0.75
| 8 | Gujarai | 21541  7535| 10.14; 26.88 | 16.63 102.23
"0 | Haryana | 11641 1942] 10281 941 | 11.16 28.83
70 | Himachal Pradesh | 8.48 | 529 433 030 8.06 5.59
V1L | Jammu & l\usl.m.;;r" 11.54 | 1073 | _7.20 253 | 10.35 13.27]
| 12 | Jharkhand 40.84 | 104.09 | 24.83 20.24 | 36.96 124.33
P13  Raomtats | 208 | 92.80 | 15.25 36.96 | 20.91 129.76
14 [Kemmla | 94| 1548 497 8.46 | 7.05 23.95
I 15 | Machys Pradesh ”4 35,74 | 19095 1 21.00 43.10 | 31.65 234.06
| 16 | Maharashra | 24.22 | 15056 | 9.12 4736 | 17.35 197.92
| 17 | Manipur | 3880]  745] 3259 2.78 | 36.89 10.22
18 | Meghalava 1T 13581 3.041  9.26 0.57] 11.87 3.61
19 |1 1 \iizoram 3543 | 1911 636 0.37 | 20.40 2.27
20 | Nagaland _ 19.93 | 276 | lo.4s 1.00 | 18.88 3.76
| 21 | Odisha 3569 12614 17.29 12.39 | 32.59 138.53
|77 [ Pumgb _766) 1335 024 9.82 | 8.26 23.18
| 23 |Rajasthan | 16,05 | 84.19] 10.69 18.73 [ 14.71 102.92
4fSikkim | 9851 045! 366 0.06 | 8.19 0.51
25 | TamilNadu | 15.83 | 59221 6.54 23.40 | 11.28 §2.63
26 | w.,,..n 1 1653 ] 4491 742 0.75 | 14.05 | 5.24
27 |Uvarakhand | 1162 8.25| i0.48 | 3.35] 11.26 11.60
, ;_;?_,_.‘.J_r_magsl_- 173040 | 47935 | 26.06 118.84 | 29.43 598.19
| 20 | WestBengal | 225271 141.14 | 14.66 43.83 | 19.98 184.98
-_"(_1 Puducherry | 17.06] 069! 6.30 0.55] 9.69 1.24
{ 31 R E P T il'.}‘.' i
|| Nicobar Islends 1.57 | 0.041  0.00 0.00 | 1.00 0.04
52 |Chandigash | 1641  0004] 2231 2.34 | 21.81 235
33 3‘,:,_, e & N dizat | | -T
| Haveli =~ t 62591  1as5). 1538 0.28 | 39.31 43
4 |Daman & Diu | 000! 6061 12.62 0.26 | 9.86 0.26
| 35 | Lakshadweep ' 0.00 | 0.00] 3447 0.02{ 2.77 0.02
|| All India 25761 216658 | 13.70 5§31.25 | 21.92 2697.83 |
([

Sodest 1. Foputavion 2s ou st March 2012 has been used for estimating number of persons below pover.y
o z, M1l ¢

201 L Census population exirapolated)

& Porveryy line of Tamil Nagu has been used for Andaman and Nicobar Island.

5 Urban Poverty Line ¢f Punjab has been used {or both rural and urban areas of Chandigaih.
-. Povery Line of miaharashira hes been used for Dadra & Nagar Haveli.

5. Povery line of Goa hus been used for Daman & Diu.

&, Poverty Line of Kerxala has b.:.,n uscd for Lakshadweep.

) 13
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LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH

MEMORANDUM No. 12

Subiject: Request for dropping of Assurances given in replies to:-

(i) Unstarred Question No. 704 dated 04 August, 2011 regarding “Reducing
Government Litigation.” (Annexure-I).

(i)  Unstarred Question *-No. 733 dated 04 August, 2011 regarding “National
Litigation Policy.” (Annexure-II).

(i)  *Unstarred Question No. 474 dated 11 August, 2014 regarding “National
Judicial Data Grid.” (Annexure-III).

(iv)  Unstarred Question No. 3110 dated 11 December, 2014 regarding “Draft
National Litigation Policy.” (Annexure-IV).

(v)  Unstarred Question No. 1838 dated 05 March, 2015 regarding “Ten-Point
Litigation Policy.” (Annexure-V).

(vi)  Unstarred Question No. 6818 dated 07 May, 2015 regarding “Pending Court
Cases (Annexure-VI).

(vii) Unstarred Question No. 1352 dated 03 March, 2016 regarding “Draft
National Litigation Policy.” (Annexure-VII).

(viii) Unstarred Question No. 4594 dated 14 December, 2016 regarding “Disposal
of Pending Cases.” (Annexure-VIII).

(ix) Unstarred Question No. 1913 dated 07 March, 2018 regarding “National
Litigation Policy.” (Annexure-IX).

(x)  Unstarred Question No. 1752 dated 13 February, 2019 regarding “National
Litigation Policy.” (Annexure-X).

The above mentioned Questions were asked by various M.Ps. to the Minister
of Law and Justice. The contents of the Questions along with the replies of the

Minister are as given in Annexures I to X.
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2. The replies to the Questions were treated as Assurances and required to be
implemented by the Ministry of Law and Justice (Department of Legal Affairs)
within three months from the date of the reply but the Assurances are yet to be
implemented.

3. In this regard, the Ministry of Law and Justice (Department of Legal Affairs)
vide D.O No. H-11012/6/2021-Judicial dated 16 October, 2021 and O.M. F.No. H-
11012/06/2021-Judl. dated 09 December, 2021 has stated as under:-

“National Litigation Policy was formulated by the Department of Legal
Affairs. Ministry of Law & Justice in the in the year 2010. The Draft Note for
the Cabinet was circulated to all the Ministries/Departments. However, it
could not be placed before the Cabinet. National Litigation Policy of 2010
was reformulated and the revised policy, after a number of
consultations/deliberations at various levels including inter-ministerial,
Committee of Secretaries, informal team of Ministers and Law Commission,
was re-submitted for consideration of the Committee of Secretaries (CoS). In
its meeting held on 14.09.2017, Committee of Secretaries had, inter-alia,
recommended that there may be no need for bringing in the proposed
National Litigation Policy. The draft National Litigation Policy, 2010 could not
be finalized and hence not implemented. Also the issue involves policy
decision; therefore, we are unable to indicate a tentative time period for
fulfillment of the said Assurance."

4. In view of the above, the Ministry, with the approval of Minister of Law and
Justice, has requested the Committee to drop the above Assurances.

The Committee may consider.
DATED :- 05[04{2&
NEW DELHI:

* In respect of USQ No. 474 dated 11 August, 2014, the Implementation Report
has been laid on the table of the House on 09/02/2022.
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
(DEPARTMENT OF LEGAL AFFAIRS)

LOK SABHA
UNSTARRED QUESTION NO.704
TO BE ANSWERED ON THURSDAY, THE 4™ AUGUST, 2011

Reducing Government Litigation
704, SHRI RAVNEET SINGH
Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether the Government is aware that non-implementation of
court orders and judgement promptly are the main reasons behind
second round of litigation;

(b) if so, the steps taken by the Government to address the issue; and

(¢) the steps taken by the Government to cut down on Government
litigation as the departments themselves are the major litigants?

ANSWER
MINSTER OF LAW AND JUSTICE
(SHRI SALMAN KHURSHID)

‘} (a) 7b) and (c) . The Government pr Oposes to evolve a Natuonal Litigation Policy

T e e —— e

———m

which is based on the recognition that the Government and its various agencies

T N R

are the pre—domlnant htlgants in courts in the country The Policy envnsages that

the t_entral Government shall conduct litigation in a responsive manner to reduce
Government litigation in courts. The Policy aiso lays down the principle to be
followed by the Central Government while filing appeals in the courts, with

snecial emphasis on challenge to orders of tribunals, service matters and

evenue meatters.

S|




GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
(DEPARTMENT OF LEGAL AFFAIRS)

LOK SABHA
UNSTARRED QUESTION NO.733
'O BE_ANSWERED ON THURSDAY. THE 4™ AUGUST, 2011

National Litigation Policy

733, SHRI S. PAKKIRAPPA
SHRI AHIR VIKRAMBHALI ARJANBHAI MAADAM

v/ill the Minister of LAW AND JUSTICE be pleased to state:

(a} wheiher Government has recently unveiled a National Litigation Policy to
make Government departments inore responsible in filing and pursuing
SASCa.

imy if se, the salient feawres of the policy:

b vhether the policy would curb the huge backlog of pending cases in

variots coures; and

(Y if so, the manner in which the policy is likely to be implemented?

ANSWER

MINSTER OF LAW AND JUSTICE
(SHRI SATLMAN KHURSHID)

\ iy (o) ane d) © Yes iviadam. The Government proposes to evolve a National

Litzetion roliey with a view to conduct litigation by the Central Government in a
: i1e vernm

\ wesponstve manner.  The purpose underlying the proposed policy is to reduce
Joerunent ftigation i courts. The Ceniral Government has also urged the State

Sovernoas/Union Tertiiories to evolve similar policies. The salient features of the

e p—— e s

i) The Policy is pased on the recognition that Gevernment and its various agencies
e e wie-doiginami litigants in Courts and Tribunals in the country. Its aim is to
wzasiorm the Government into an efficient and responsible litigant.

ii) vovemment niusi cease t0 be a compulsive litigant. The philosophy that matters

=hould be left vo the courts for ultiimate decision has 1o be discarded.

J2-
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iif) The policy is also based on the recognition that it is the responsibility of the

iv)

vi)

Government to protect the rights of citizens and to respect their fundamental
rights.

All stake holders viz. Ministry of Law & Justice, Heads of various Departments,
Law Officers, Governrent Counsel, and individual officers connected with the
concerned litigation will have to play their part in ensuring the success of this
policy.

The Nodal Officers, proposed to be appointed under this policy, have a crucial
and important role to play in the overall and specific implementation of this
Policy. Every Ministry must appoint proper Nodal Officers who have legal
background and expertise. Nodal Officers must also be subjected to training so
that they are in a position to understand what is expected of them under the
National Litigation Policy.

Accountability is the touch-storie of this Policy, which will be at the level of
officers in charge of litigation andr those responsible for defending cases,
including Attorney General for India, Solicitor General of India, Additional
Solicitor Generals and Assistant Solicitor Generals, all other lawyers concerned

and Nodal Officers.

vii) There will be Empowered Committees at the national level and regional levels to

monitor the implementation of this Policy and accountability.

viii) Screening Committees for constitution of Panels of Government Counsels wili be

introduced at every level i.e., Supreme Court, High Court, District Courts/Lower
Courts/Sub-ordinate Courts, Tribunals etc., to assess the skills and capabilities of
people who are desirous of being on Government Panels before their inclusion on
the Panel. Emphasis will be on identifying areas of core competence, domain

expertise and areas of specialization.

ix) Continuing legal education for Government advocates including training prograns,

seminars, workshops and refresher courses with particular emphasis on

identifying and improving areas of specialization.

S3
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FIVERNMENT OF INDIA
MINISTRY OF LAW AND WUSTICE
VEPARTMENT OF LEGAL AFFAIRS
LOK SABHA
STARRED QUESTION NO 474
TO BE ANSWERED ON 11.08.2014
NATIONAL JUDICIAL DATA GRID

SHET DHARMANIAY MAHADIK
L. HEEMNA VIJAYKUMAR GAVIT

Wil the Mdinisior of Law and Jusiice be pleased to state:

i

vheiher the Governmeit and Department under its control are one of the biggest litigants
aid u large number or pending cases concern them:

(it so. the reaction of the Sovernment thereto along with the details thereof and the

sasons nerefor Stats/UT-wise
wineasr Do viinastey hae urged upon various Iv;mnsmes/[)epar&ments and bodies under its
drueis oo cevievs cases pending in various courts and if so, the outcome thereof:

‘) wheiher the Governnjent proposes to create a National Judicial Data Grid under e-courts
wject end ix 5o, the details thereof; and

tne by whick Lely (o becomne functional”?
ANSWEK
{ _|‘ ! l‘ I' IA \' 3

LaW AND 'USTICE AND COMMUNICATIONS & INFORMATION

ECE ;,\(JL\J' 7Y

SHET RAVI SHANKAR PRASAD)

= Stetameni 15 'aid on the Table of the House

S



Statement referred to in reply to parts (a) to (e) of the Starred Question No.474 for
answer in the Lok Sabha on 11.08.2014

(a) to (¢) Yes Madam. The Government and Department under its control are
considered to be biggest litigant solely because of the size of the Government
and large number of orders which are passed by various functionaries of the
Government. However, no concrete data as to the number of cases by or
against the Government is readily available. With a view to reduce
Government litigation, a draft National Litigation Policy was formulated in
2010 and was circulated to States/Union Territories. As per the draft Litigation
policy, all pending cases of the Government are to be rev1ewed The draﬁ
thlgatlon Pohcy formulated in 2010 is under review.

(d) &(e) Yes Madam. National Judicial Data Grid (NJDG) launched on 7"
August 2013 by the Chief Justice of India is a repository of data related to cases
in Courts. The National Judicial Data Grid has the following objectives:

I. The judiciary will be able to use ICT enabled tools to improve court and
case management and performance management.

II. Court data available through the NJDG will enable Government to plan
policy measures to reduce pendency of cases.

III. Case status information, including copies of orders and judgments are
made available online to stakeholders, particularly lawyers and litigants,
obviating the need for frequent visits to court premises.

On NJDG website, data pertaining to pending & disposed cases in district and
subordinate courts is being updated on a daily basis. Currently, litigants can
access case status information in respect of over 3 crore pending and decided
cases in more than 11,000 courts.

SS
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GOVERNMENT OF INDIA

MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF LEGAL AFFAIRS

LOK SABHA

UNSTARRED QUESTION NO 3110
TO BE ANSWERED ON 11.12.2014

DRAFT NATIONAL LITIGATION POLICY

110, SHRI P. KUMAR

SHRI B. VINCD KUMAR

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether the Government has reviewed the draft National
Litigation Policy formulated in 2010;

(b) if so, the details thereof along with the salient features of
the said policy; and

(c) the time by ihich the new Policy is likely to be
implemented?

ANSWER

MINISTER OF LAW AND jUSTICE
(SHRI. D.V.SADANANDA GOWDA)

[
(a) to{c)  The draft of National Litigation Policy prepared in the year /

2010 is under active review. /
T SR e I
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GOVERNMENT OF INDIA Pnrexme- V.

MINISTRY QF LAW & JUSTICE i

DEPARTMENT OF LEGAL AFFAIRS

LOK SABHA -~
UNSTARRED QUESTION NO. 1838
TO BE ANSWERED ON 05/03/2015

Ten- Point Litigation Policy

1838. SHRI ASHOK SHANKARRAO CHAVAN :
KUMAR HARIBANSH SINGH:
SHRI JOSH K. MANL:
SHRI GAJANAN KIRTIKAR :
SHRI CHIRAG PASWAN :
SHRI SUDHEER GUPTA :

Will the Minister of Law & Justice be pleased to state:

(a) whether the Government has drawn Ten-Point litigation policy te bring down
the pendency;

(b) if =0, the details thereof along with the response of the States thereto;

ic) whether the Government proposes to introduce arbitration and mediation

clauses in work contracts of concerned parties/employees and if so, the
details thereof ; and

(d) the time by which this exercise is likely to be started and the number of
pending cases likely to be reduced?

ANSWER

MINISTER OF LAW & JUSTICE
(SHRI D V SADANANDA GOWDA)

(#) & (b) The National Litigation Policy was formulated in the year 2010 to
streamline the conduct of Government litigation before various courts. The policy
was a restatement of the various provisions contained in the procedural laws i.e.,
the Code of Civil Procedure, 1908 and the Code of Criminal Procedure, 1973 etc.
The policy has not been approved by the Government yet. However, with & view to /
[ bring down pendency and reduce Government IltlgatlonMn*
‘/ PoT cy 20 i51 zs under ‘consideration of the Governm—en‘x N

{

{ S ———— —

U (e) 8 () In the Government work contracts, invariably there is an arbitration
clause. Mediation and conciliation are inherent in the arbitration clause. All such
efforts aré aimed at minimizing litigation and thus bring down number of pending
cases.
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GOVERNMENT OF INDIA
VilNISTRY OF LAW AND JUSTICE
DEPARTMENT OF LEGAL AFFAIRS

LOK SABHA

JNSTARRED QUESTION NO 6818
70O BE ANSWEKED ON 07.05.2015

Pending C,qurt Cases
dciro. D skASEH THAROOR.:
will the Minister of LAW AND JUSTICE be pleased to state:

= the tetal nurber of pending court cases in which the Government is a litigant
sither directly or through its various departments;

(3} whether the draft National Litigation Policy proposes to address this issue and

bring about jucicial reforms for reducing the role of the Government as the
Diggest iitigant;

v i 5o, the details thereof and the time by which the policy is likely to be
implimented;

b wrhiather the Government is also deveioping a web portal for accessing data
regarding court cases pertaining to the Government; and

2} i 50, the details thereof and the time by which it is likely to be launched?

ANSWER
MINISTRY OF LAW AND JUSTICE
(3HRLD.V.SADANANDA GOWDA)

1) o suci data relating to pending court cases in which the Government is a
litigent either direcily or through its various Departments is available.

(h;  Yes, the policy aims to reduce litigation on behalf of the Government.

S8



(c) The policy is at drafting stage and the details as well as the time by which
the same will be implemented depends upon the Admlnlstratlve approval
“WHich s under process. T e e

e

(d) & (E):Yes, Madam, a web based application for digital monitoring of court cases
is being developed,

=7
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF LEGAL AFFAIRS

LOK SABHA
UNSTARRED QUESTION NO 1352
TO BE ANSWERED ON 03.03.2016

“Draft National Litigation Policy”

1352. SHRI GAJANAN KIRTIKAR:
SERI M. RAJA MOHAN REDDY:
SHRI SUDHEER GUPTA:
SHRI KUNWAR HARIBANSH SINGH:

Will the Minister of LAW AND JUSTICE be pleased to state:

=1 whether the Government has reviewed the draft National Litigation
“olicy tormulated in 2010;

(nj if so, the details and the present status thereof along with the salient
features of the said policy; and

cy the time by which the said new Policy is likely to be implemented?

ANSWER
MINISTER OF LAW AND JUSTICE
(SHRI D.V. SADANANDA GOWDA)

{ay w{c) Madam,with a view to bring down pendency and reduce
Government Litigation, the National Litigation Policy, 2010 has
been reviewed and the National Litigation Policy, 2016 is under
active consideration of the Government All such efforts are

aimed at minimizing -Mgatlon and thus brmg down number of

pending cases. Government is oroposing to finalise and

i e

implement the revised pohcy . —_
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF LEGAL AFFAIRS
LOK SABHA

UNSTARRED QUESTION NO.4584
TO BE ANSWERED ON 14.12.2016

Disposzl of Pending Cases
1554, SHRIMAT!I RAKSHATA! KHADSE:
iz Windster of LAw 4D JUSTICE pe pleased 1o st2te!
tal whether the Government proposes to reduce the burden of judiciary by disposiing
off same type of hundreds of pending cases on the basis of earlier judgements
sassed in similar cases;
‘20, the gztzis theresof; and
ic) whether the Government has framed any litigation policy in this regard and if so,
the details thereof?
ANSWER
MiINSTER OF STATE FOR LAW AND SUSTICE & ELECTRONICS AND

INFORMATION TECHNOLOGY
(SHRI P.P. CHAUDHARY)

{a) to {ch: Finalisation of iNational Litigation Policy, with a view to reduce

‘n
ncideration of the Government.

Certrzl Government Litigations is under active ¢

)

{
1

€l



Anmmfﬂ

GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF LEGAL AFFAIRS

LOK SABHA
UNSTARRED QUESTION NO 1913
TO BE ANSWERED ON 07.03.2018

National Litigation Policy

1913. SHRI D.K.SURESH:
SHRI NALIN KUMAR KATEEL:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether the Government has any proposal to bring a
National Litigation Policy in the country;

(b} if so, the details thereof along with the salient features of
the draft National Litigation Policy;

(cj whether the Government has set any timeframe for
implementation of the National Litigation Policy; and

{d) if so, the details thereof ?

ANSWER

MINISTER OF STATE FOR LAW AND JUSTICE AND CORPORATE
AFFAIRS

(SH. P.P.Chaudhary)

(a) &(b)  Formuiation of the National Litigation Policy is under (
consideration of the Government. e e T R -

(c)&(d) No time-frame has been fixed for implementation of
the National Litigation Policy.

seskakfesk kAR sk ok kk
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Annexuse —X_

GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF LEGAL AFFAIRS

LOK SABHA
UNSTARRED QUESTION NO 1752
TO BE ANSWERED ON 13.02.2019

National Litigation Policy

+1752. SHRI SHARAD TRIPATHI:
Will the Minister of LAW AND JUSTICE be pleased to state:
(a) whether the Government has prepared a draft National Litigation Policy;
(b) if so, the details thereof;
(c) whether the said draft has been sent to corresponding stakeholders for
comprehensive deliberation;
(d) if so, the reaction of the said stakeholders on the said draft; and

(e) if not, the reasons therefor?

ANSWER
MINISTER OF STATE FOR LAW & JUSTICE AND CORPORATE
AFFAIRS
(SH. P.P.CHAUDHARY)

(a) to (e) A National Litigation Policy was formulated by the Government in the year

2010. Since it could not be placed before the Cabinet, it could not be implemented.

Formulation of fresh National Litigation Policy is under consideration of “the

o

Government.

o

*k 3k 3k 2k ok ok ok ok 3k ok 3k ok ok 3k kK K
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LOK SABHA SECRETARIAT ) X

COMMITTEE ON GOVERNMENT ASSURANCES BRANCH
MEMORANDUM No. 73

Subject: Request for dropping of Assurance given in reply to Unstarred Question
No. 2489 dated 11.03.2015 regarding “Quota for Women in Urban Local
Bodies”.

On 11 March, 2015, Shri B.Vinod Kumar and various other M.Ps., addressed
an Unstarred Question No. 2489 to the then Minister of Urban Development (now
Ministry of Housing and Urban Affairs). The text of the Question along with the reply
of the Minister is as given in the Annexure.

2, The reply to the Question was treated as an Assurance by the Committee and
required to be implemented by the Ministry of Urban Development (now Ministry of
Housing and Urban Affairs) within three months from the date of the reply but the
Assurance is yet to be implemented.

3. In this regard, the Ministry of Housing and Urban Affairs vide O.M. No. H-
11016/1/2015-LSG-1 dated 29.09.2021 has stated as under:-

“With regard to fifty percent reservation for women in the urban local bodies,
a Cabinet Note dated February 15, 2016 on "Amendment of Article 243T of
the Constitution to provide for 50% reservation for women in the
Municipalities" was submitted to Cabinet Secretariat on February 16, 2016 for
placing the proposal before the Cabinet.

The proposal did not come up before the Cabinet during the period of the 16th
Lok Sabha and as such no decision could be taken. Cabinet Secretariat
returned the aforesaid Cabinet Note conveying that both Houses of the

Parliament have been prorogued by the Hon'ble President of India on
February 14, 2019."

4 In view of the above, the Ministry, with the approval of the Minister of State

for Housing and Urban Affairs, has requested the Committee to drop the above
Assurance.

The Committee may consider.

DATED :- 0%3\04 \2°2L,
NEw DELHI
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GOVERNMENT OF INDIA
. MINISTRY OF URBAN DEVELOPOMENT

LOK SABHA

UNSTARRED QUESTION NO. 2489
TO BE ANSWERED ON MARCH 11, 2015

QUOTA FOR WOMEN IN URBAN LOCAL BODIES

No. 2489. SHRI B.VINOD KUMAR:
DR. KAMBHAMPATI HARIBABU:
SHRI ASADUDDIN OWAISI:
SHRI MUTHAMSETTI SRINIVASA RAO (AVANTHI);

Wiil the MINISTER OF URBAN DEVELOPMENT be ploased to stats:-

(a) whether the Government proposes 50 per cent resarvation
for women in urban local bodles and if so, the detail=
thereof;

(b) the details of States which have such provisions at present;

(c) whether the Government has had any consultations with the
States In this regard and H so, the details and response
thereto;

(d) the steps taken or being taken by the Government keeping in
view the response of the States; and

(e) the time by which a central legislation in this regard will be

mooted?
ANSWER
THE MINISTER OF STATE IN THE MINISTRY OF URBAN EVELOPMENT
(SHRI BABUL SUPRIYO)

(2): Yos, Madam. The Govemmont is consldering a proposal for

1 increaslng ropnsoqtaﬂon of women in urban local bodles from the

= S R

1 presant 33 _per cent to 50 per cent through an amendment to articie

S

i 243T of the Constltution of lndia.

(b) to (a) Many States already have provision for 50 percent

reservation for women in Urban Local Bodies, which include Andhra

Pradesh, Assam, Bihar, Chhattisgarh, Gujarat, Himachai Pradesk,

Jharkhand, Kamataka, Kerala, Madhya Pradesh; Maharashtra, Odisha,

Tripura and Telangana. One round of consultations have been

undertaken with States and there Is a broad consensus o f{he
- proposal. Further actlon would be taken as per the decision of the
| Cabinet. B A NS

i
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LOK SABHA SECRETARIAT

COMMITTEE ON GOVERNMENT ASSURANCES BRANCH

MEMORANDUM No. 74

Subject: Request for dropping of Assurance given in reply to Unstarred Question
No. 916 dated 24.07.2015 regarding “Regulatory Reforms Bill.”

On 24 July, 2015, Shri G. Hari, M.P., addressed an Unstarred Question No.
916 to the Minister of Planning. The text of the Question alongwith the reply of the

Minister is as given in the Annexure,

2 The reply to the Question was treated as an Assurance by the Committee and
required to be implemented by the Ministry of Planning within three months from the
date of the reply but the Assurance is yet to be implemented.

3. In this regard the NITI Aayog vide O.M. No. 3/1/2016-TT1/Infra/G&R dated
12 October, 2021 has stated as under:-

“The Draft Regulatory Reform Bill was prepared by NITI Aayog followed by
inter-Ministerial consultation. During the consultative process, there was a lack
of consensus among various stakeholders and concerns were raised on the
viability and/or implications of the draft Bill. Subsequently, at the request of
Department of Economic Affairs (DEA), Ministry of Finance, all the necessary
documents pertaining to the Draft Bill was forwarded to DEA for further
necessary action on the matter. However, DEA has now referred the matter to
NITI Aayog and also opined that the overarching objectives of the draft
Regulatory Reform Bill can be achieved by developing broad guidelines instead
of a law.

The basic purport of the question was to ascertain whether the Bill is
under formation and by what time it is likely to be presented in the Lok
Sabha. In so far as the preparation of the Bill is concerned, NITI Aayog had
completed the same and shared the draft for inter-Ministerial consultation.
However, no consensus could be arrived at and many Ministries raised strong
objections to the Bill. Therefore, keeping in view reservations expressed by
Central Ministries and views of DEA to achieve the objective by way of the
guidelines, the earlier exercise needs to be looked at from the fesh
perspective. Accordingly, in the immediate term, there may not be any

proposal to re-draft the Bill and place it before the Parliament after following
the due process."
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4, In view of the above, the NITI Aayog with the approval of the then Minister of
State for Planning (Independent Changes), has requested the Committee to drop the
above Assurance.

The Committee may consider.
NEw DELHI:

DATED : 08}04[Ze21
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Anhexyse

GOVERNMENT OF INDIA
MINISTRY OF PLANNING

LOK SABHA

UNSTARRED QUESTION NO. 916
TO BE ANSWERED ON 24.07.2015

REGULATORY REFORMS BILL

916. SHRIG. HARI:

Wil the Minister of PLANNING be pleased to staie:

(@  whether the Government proposes to revive the Regulatory Reforms Bill that aims to
make regulators accountable to legislature;

(b) if so, the salient features thereof; and

(c)  the time by which the Bill is likely to be present in the Lok $abha?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) FOR MINISTRY OF PLANNING
AND MINISTER OF STATE FOR DEFENTE

(RAO INDERJIT SINGH)

(a)to(c): Asannounced in the Union Budget 2015-16, the Government proposes to introduce
a Regulatory Reform Law that will bring about a cogency of approach across various sectors
of infrastructure. The Law is presently under formulation. |

—
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LOK SABHA SECRETARIAT

COMMITTEE ON GOVERNMENT ASSURANCES BRANCH

MEMORANDUM No. 7]

Subject: Request for dropping of Assurance given in reply to Starred
Question No. 265 dated 12 March, 2020 (Supplementary by Smt.
Meenakshi Lekhi, MP) regarding “Security for Women in Public
Road Transport”.

On 12 March, 2020, Smt. Meenakshi Lekhi and Shri P.C. Gaddigoudar,
M.Ps., addressed a Starred Question No. 265 to the Minister of Road Transport
and Highways. The text of the Question along with the reply of the Minister is
as given in the Annexure.

2. During discussion, Smt. Meenakshi Lekhi, M.P., inter-alia raised the
following Supplementary Question:-

"Sir, my question has been answered, but for how long are
Delhi’s schemes related to this scheme being implemented
and what is being done with the Nirbhaya Fund? I want to
ask this question to the Honorable Minister."

3. Inreply, the then Minister of Road Transport and Highways (Shri Nitin
Jairam Gadkari) stated as follows:-

"In cities larger than one crore population, where women
face problems, the scheme of pink bus can work well. Some
things have been implemented in this regard. Keeping in
mind the safety of women, by talking to the Minister of
Women and Child Development, Smt. Smriti Irani, we will
try to implement this scheme in a new way by taking some
important initiatives in this scheme.”

4, The above reply was treated as an Assurance by the Committee and
required to be implemented by the Ministry of Road Transport and Highways
within three months from the date of the reply but the Assurance is yet to be
implemented.

5. In this regard, the Ministry of Road Transport and Highways vide 0.M.No
H-11016/6/2020-T dated 21 September, 2021 has stated as under:-

“The proposals related to women safety in public Transport are initiated
by States. Proposals received in this Ministry from States are scrutinized
and forwarded to the Empowered Committee in the Ministry of Women
and Child Development (WCD) for sanction. However, no such proposal
has been received in this Ministry from the Government of NCT of Delhi."
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6. In view of the above, the Ministry, with the approval of the Minister of
State in the Ministry of Road Transport and Highways, has requested the
Committee to drop the above Assurance.”

The Committee may consider.
DATED: og|o4|2922
NEw DELHI
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GOVERNMENT OF INDIA
MINISTRY OF ROAD TRANSPORT AND HIGHWAYS

LOK SABHA
STARRED QUESTION NO. 265
ANSWERED ON 12™ MARCH, 2020

SECURITY FOR WOMEN IN PUBLIC ROAD TRANSPORT

*265. SHRIMATI MEENAKASHI LEKHI:
SHRI P.C. GADDIGOUDAR:

Will the Minister of ROAD TRANSPORT AND HIGHWAYS

He uftasd TR Temm #:h

be pleased to state:

(a) the details of the initiatives which have been proposed under the scheme ‘Security for
women in public road transport in the country’;

(b)  whether the Ministry has collaborated with the Ministry of Women and Child
Decvelopment for better implementation of the said scheme and if so, the details
thereof:

() whcther any private entities are proposed to be involved as implementing partners
under the scheme and if so, the details thereof;

(d) the parameters set for monitoring and cvaluation of programmes under the scheme
and also the details of the proposcd involvement of private parties or 3rd parties
therein:

(e) whether the Government has issued any directive to the States to put in place a system
of tracking of public transport for women safety and if so, the details thereof; and

(f) the funds allocated for the purpose, State-wise?

ANSWER
THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS
(SHRI NITIN JAIRAM GADKARI)

(a) to (f) A statement is laid on the Table of the House.
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STATEMENT REFERRED TO IN REPLY TO PARTS (a) to (f) OF THE LOK SABHA
STARRED QUESTION NO. 265 ANSWERED ON 12.03.2020 ASKED BY SHRIMATI
MEENAKASHI LEKHI AND SHRI P.C. GADDIGOUDAR REGARDING SECURITY
FOR WOMEN IN PUBLIC ROAD TRANSPORT

(a) to (f): Government of India has set up a dedicated fund called Nirbhaya Fund in 2013 for
implementation of initiatives aimed at enhancing the safety and security for women in the
country.

The Scheme namely, “Security of Women in Public Road Transport in the Country™ was
approved under Nirbhaya Fund. The scheme envisaged setting up (i) a National Lecvel
Vehicle Security and Tracking System,; (ii) City Command and Control Centre at State level
with installation of GPS/CCTV/panic buttons in public road transport in 32 cities having
population of one million or more. The scheme was reviewed to ensure smooth and speedy
implementation and establish inter-departmental synergy for implementation of schemes
sanctioned under the Nirbhaya Project. After review of the scheme, MoRTH's has been
entrusted the task of establishing an eco-system for Vehicle location tracking device, Close
Circuit Television Camera and Panic Button which have all been made mandatory in public
transport vehicles under the Motor Vehicle Rules. 1989.

Ministry of Women and Child Development is the nodal Ministry to appraise and recommend
proposals for financing under Nirbhaya Fund through the Empowered Committee (EC)
chaired by Secretary, MWCD.

The following proposals have been approved by the EC under the Scheme:

I.  Abhaya Project Proposal for safety of women and girl child, Govt. of Andhra
Pradesh.

[I.  Women’s safety in public transport, UPSRTC, Govt. of U.P.

III.  Bengaluru Metropolitan Transport Corporation, Govt. of Karnataka on Training
women for heavy passengers vehiclcs.

IV.  Scheme for implementation of “Development, Customization, Deployment and
Management of State-wise vehicle tracking platform for safety and enforcement as
per AIS 140 specifications”.

The Implementation Agencies for the projects sanctioned by Ministry of Road Transport and
Highways are to be selected by the concerned State/UTs. Ministry is to monitor projects with
regular status updates and review meetings.

Ministry of Road Transport and Highways has issued notification under the Motor Vehicle
Act, 1988 mandating the provision of Vehicle Location Tracking (VLT) device and
emergency buttons in all Public Service Vehicles registered on or after 1% January, 2019.
States are to decide timelines for implementation of VLT and emergency buttons in vchicles
registered up to 31" December, 2018. Besides, scheme for customization, deployment and
management of State-wise Vehicle Tracking Platform for safety & enforcement with AIS 140
specification under Nirbhaya Fund has been approved with an estimated cost of Rs. 463.90
Crores. Guidelines for the same have been finalized and uploaded on the Ministry’s website.
The funding structure amongst the States/UTs is at Annexure-I.
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Annexure-I

Fund Structure amongst the States/UTs for State-wise Vehicle Tracking

Platform
™SI No _‘—T— Estimiated ‘ Pstmated cost to he
Nameof | S | Froe | didet b e
State / UT ‘[ /UT CSSt (INR | o mework in the ratio as
. rores)‘ under
= gy [l 3 4
1. | Maharashtra - 03 | 60:40
2. | Tamil Nadu {8 20.35 60:40
3. | Gujarat y B 20.35 60:40
T4 T Kerala o 2035 | 60:40 "
| 5. 7 Karnataka o 20.35 gl 60:40 |
|6  AndhraPradesh | S 2038 60:40 X
7. | West Bengal g 15.40 60:40 :
8. | Haryana S 15.40 60:40
9. | Tcelangana S 15.40 60:40
10. | Rajasthan % S 15.40 60:40
~11. | Madhya Pradesh A 15.40 60:40
(T | Odisha - 15.40 60:40 |
? | Bihar - 15.40 60:40
!:_uliil_lAAssam ot {8 1540 90:10
|15, 1 Punjab I s 15.40 60:40
16, |UttarPradesh = | S 1540 | 60:40 |
17| Jharkhand [ 5 1540 | 60:40 '
| 18 'Chhattisgarh 1 S 15 . 60:40
e J)lm podnts h Sl N S 7 T T
' 20. | Jammu & Kashmir U 1040 | 100:00
AL Hnmadlal Pradesh ; S 1040 ! 90:10
22. | Nagaland T R el 90:10
3. Meghalaya e 90:10
24. i Tripura ‘ S | 1040 90:10
25. | Manipur - S 10.40 90:10
L 26. | Mizoram S 10.40 90:10 .
| 27| Sikkim Ty ¥ 1040 | 90:10 ;
28. | Arunachal Pradesh = S 1040 | 90:10 -
| 29. | Uttarakhand L 1040 | 60:40
30 [ Goa i e o | mEn B 60:40 N
! 31, | Puducherry U 4.60 100:00
r = | Chandigarh >_ e S0 SN ST " GRE e 100:00
33, Dddld & Nagar Haveli | U 4 60 | 100:00 ;
34.  Andaman & Nicobar | U 4.60 i 100:00
Islands i ! !
a5 | Deman& D0 | @ | 460 i 100:00 '
_ 30. | Lakshadweep | U 460 | 100:00
37. | Ladakh Pl b 100:00 i
| TOTAL PROJECT COST 463.90 ,
0ok o 73



(Q. 265)
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ST ATER IRy : arerer WEIeT, S HArew § & A S oft & ST TrEch
& fob feell 5 gadht awgReafer @ & of arer € o 7 3t F oft e &) <8 &7 v
g Th1H g ARBR BT &, AT I v F ot AR & T |
A e e« wR, AT @7 e R el A o &1 o Rourdse % A4y
$99h 9 A g1 919 | We have already made it mandatory for VTS and panic
button in the rules. I B AtherR & forg e fomam & | et a0 Rieeht 6t arey
g, feeett & anft g a8 W sfceric 7@ &8 off | AgthaaRT & 915 o € o
T, S ST 3N g SR @R B | S forg RS o v e ufer afe
3T & G 81T | 97 Sa & a1 Qo ST S T8 ATl | I8 o
f frfar is & a1 3S ot | ST & a1 ART Y IATHE B, I MR TR TRy 3ot
wh Afearell & forg fie Ty BT YRar o & | Rt Taee 3iifth & Afderd
5:00 &1 & 91 fpetdll 8, AT I fofY Terel a4, R Jrgar, dredey Afeed
AT I &9 7 43 arett Hft paer Afeey &, T T i e Bl a2, Rt
G’@T@Tcm\lsﬁvmcuW@aﬁ:@ﬁaﬁﬁﬁﬁmﬁﬁmm
BT | el o I AT %6 e o 89 QR 9l o & AR 7 faaR et | Afger
T et FIepT FRRT &Y SFARY % a1 Y & 9T & e SR TR 31T & e S
fiyercl & Y I STl B & 91e 9 W iy o S | o
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SHRIMATI KANIMOZHI KARUNANIDHI : Sir, | would like to ask the Minister

about the Nirbhaya Fund. In some of the States like even in Tamil Nadu, the
Nirbhaya Fund has not been used at all. The Government has said that it is
clueless as to what to do with a large portion of the Nirbhaya Fund. So, | would
like to know what the Tamil Nadu Government has done as far as the security

of women is concerned, when it comes to your Department of Road Transport
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and Highways. What are the schemes they have brought in? What have they
done to protect women and utilise the fund?

SHRI NITIN JAIRAM GADKARI : Hon. Speaker, Sir, for Tamil Nadu, 20.35 per
cent of the project cost is already sanctioned. The problem is that the State
Government has to contribute 40 per cent and that is the defect of this
scheme. No State Government is in a position to contribute 40 per cent. That
is the basic problem. So, everywhere that is the problem with every State
where we have to find out a solution. If the State Governments are not in a
position to finance it, we need to finance them 100 per cent. Exactly, on that
point of view, we need to change the scheme. Basically, the Fund belongs to
the Mahila and Bal Kalyan Vibhag. So, | need to take the permission from
Smiriti Irani Ji. For taking the appropriate steps for that, | will have a meeting
with her and then we will clear it. Then, we will sanction 100 per cent fund for
Tamil Nadu.

SUSHRI MAHUA MOITRA : Mr. Speaker, Sir, | would like to ask a question to
the hon. Minister who is always very proactive and helpful when it comes to all
these issues. On the question of the big metro cities in terms of women
travelling at night, when we see availability of public transport for women, there
is availability of taxis but for a lot of middle-class women, still the taxis are
expensive, especially with Uber and Ola. Their night pricing is sometimes 1.4x
or 1.5x. So, it is expensive. The second thing is regarding buses. When |
speak to a lot of young women, who do not want to take buses at night, the

problem-- even if it is a bus for women-- is that they have to wait in a bus stop
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for the bus to come. So, sometimes they are waiting for 30-35 minutes which is
not good.

The other thing is that women take autos and scooters during the day.
What | wanted to suggest to the Minister, and it can also create employment, is
that at least for the metro cities, the Government can start auto service which
can ply all night or at least till 4 a.m., which women can use by calling through
a number. It is a cheaper form of a taxi service, which is primarily for women. It
would be a secure service where they can put it via phone number so that the
family can track it. It is @ midway between waiting for a bus and an expensive
taxi. | think, with the availability of this service, a lot of younger women don't
have to be dependent on a male member to drop them and ge£ into an unsafe
situation. This is a suggestion if it could be followed through.

SHRI NITIN JAIRAM GADKARI: Hon. Speaker, Sir, it is a good suggestion.
We will think on it. But one such scheme has already been launched by my
Department and | would need your cooperation in this regard.

We have already taken a decision. The two wheelers running on
electricity and biofuel have been exempted from the permit requirements.
There is already a provision for it. The Department has issued a guideline to
the State Governments particularly in terms of women who can operate two-
wheeler as taxi with an electronic meter. They will provide auto services

particularly to ladies.
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So, we have already recommended this scheme to the State
Governments to exempt electric or biofuel run two-wheelers, three-wheelers
and taxis from permit requirements. That is the reason it is going to create
more employment in related sectors. ....(Interruptions)

T, TR 90 : 3717 € ASUS B TE §erT € |

o frfeeT SRR TSR ¢ TR, T8 gaN 8, I8 Warer Al JH AT BT Amfe] |
...(cTguT) H O TR I TSI Holl, SHG 918 oY, § 379! R 89N 98
AT TTE €, # difetfeder 78l i Y61 §, I8 i giRiuIe f$urdHe &, 99 feuréhe &
T TR { S T 38T 8, T8T T8 a1l Dl ATL B b 1Y g1 RCH & b a8
TAD! T T8I & | AT U & & fob WRAE &7 o fory erar-aram vt asar 82 Wi
S aTel TN & T ST STWT B & 3R I Qo Pl A Tal 89 < § |
SR ¥ ST SRy el & b ST e T B A SiTeRer TeaTgeRt el
€, U8 Fepige v foe § 8, ¥ BT 8l 91 Gepdl § | It is in the Concurrent
List. 3 TCT Ta-HE BT GIfely | EHN W WedT 3 St geiar Ru &, 3 9ga
ATV B, AYPR I IR AR HRP SFAHE BRI D DI Tl |
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LOK SABHA SECRETARIAT Apperdiz- X1
COMMITTEE @ GOVERNMENT ASSURANCES BRANCH

MEMORANDUM No. -9

Subject: Request for dropping of Assurance given in reply to Starred
Question No. 265 dated 12 March, 2020 (Supplementary by Smt.
Kanimozhi Karunanidhi, MP) regarding “Security for Women in
Public Road Transport”.

On 12 March, 2020, Smt. Meenakshi Lekhi and Shri P.C. Gaddigoudar,
M.Ps., addressed a Starred Question No. 265 to the Minister of Road Transport
and Highways. The text of the Question along with the reply of the Minister is
as given in the Annexure.

2. During discussion, Smt. Kanimozhi Karunanidhi, M.P., inter-alia raised the
following Supplementary Question:-

" Sir, I would like to ask the Minister about the Nirbhaya
Fund. In some of the States like even in Tamil Nadu, the
Nirbhaya Fund has not been used at all. The Government
has said that it is clueless as to what to do with a large
portion of the Nirbhaya Fund. So, I would like to know
what the Tamil Nadu Government has done as far as the
security of women is concerned, when it comes to your
Department of Road Transport and highways. What are the
schemes they have brought in? What have they done to
protect women and utilize the fund?."

3. Inreply, the then Minister of Road Transport and Highways (Shri Nitin
Jairam Gadkari) stated as follows:-

"Basically, fund belongs to the Mahila and Bal Kalyan
Vibhag. need to take the permission from Smriti Irani Ji.
For taking the appropriate steps for that, I will have a
meeting with her and then we will clear it. Then, we will
sanction 100 per cent fund for Tamil Nadu."

4. The above reply was treated as an Assurance by the Committee and
required to be implemented by the Ministry of Road Transport and Highways
within three months from the date of the reply but the Assurance is yet to be
implemented.

5. In this regard, the Ministry of Road Transport and Highways vide O.M.No
H-11016/6/2020-T dated 21 September, 2021 has stated as under:-

Ly



“The proposals related to women safety in public Transport are initiated
by States. Proposals received in this Ministry from States are scrutinized
and forwarded to the Empowered Committee in the Ministry of Women
and Child Development (WCD) for sanction. However, no such proposal
has been received in this Ministry from the State Government of Tamil
Nadu so far."

6. In view of the above, the Ministry, with the approval of the Minister of
State in the Ministry of Road Transport and Highways, has requested the
Committee to drop the above Assurance.”

The Committee may consider.
DATED: 68|04 (2022
New DELHI



Anhexu 5
GOVERNMENT OF INDIA
MINISTRY OF ROAD TRANSPORT AND HIGHWAYS

LOK SABHA
STARRED QUESTION NO. 265
ANSWERED ON 12™ MARCH, 2020

SECURITY FOR WOMEN IN PUBLIC ROAD TRANSPORT

*265. SHRIMATI MEENAKASHI LEKHI:
SHRIP.C. GADDIGOUDAR:

Will the Minister of ROAD TRANSPORT AND HIGHWAYS

gew uftaed 3 usETt 5t

be pleased to state:

(a) the details of the initiatives which have been proposed under the scheme *Security for
women in public road transport in the country’;

(b) whether the Ministry has collaborated with the Ministry of Women and Child
Development for better implementation of the said scheme and if so, the details
thereof;

(c) whether any private entities are proposed to be involved as implementing partners
under the scheme and if so, the details thereof;

(d)  the parameters set for monitoring and cvaluation of programmes under the scheme
and also the derails of the proposed involvement of private parties or 3rd parties

therein:

(e) whether the Government has issued any directive to the States to put in place a system
of tracking of public transport for women safety and if so, the details thereof; and

() the funds allocated for the purpose, State-wise?

ANSWER
THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS
(SHRI NITIN JAIRAM GADKARI)

(a) o (f) A statement is laid on the Table of the House.
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STATEMENT REFERRED TO IN REPLY TO PARTS (a) to (f) OF THE LOK SABHA
STARRED QUESTION NO. 265 ANSWERED ON 12.03.2020 ASKED BY SHRIMATI
MEENAKASHI LEKHI AND SHRI P.C. GADDIGOUDAR REGARDING SECURITY
FOR WOMEN IN PUBLIC ROAD TRANSPORT

(a) to (f): Government of India has set up a dedicated fund called Nirbhaya Fund in 2013 for
implementation of initiatives aimed at enhancing the safety and security for women in the
country.

The Scheme namely, “Security of Women in Public Road Transport in the Country™ was
approved under Nirbhaya Fund. The scheme envisaged setting up (i) a National Lcvel
Vehicle Security and Tracking System; (ii) City Command and Control Centre at State level
with installation of GPS/CCTV/panic buttons in public road transport in 32 cities having
population of one million or more. The scheme was reviewed to ensure smooth and speedy
implementation and establish inter-departmental synergy for implementation of schemes
sanctioned under the Nirbhaya Project. After review of the scheme, MoRTH’s has been
entrusted the task of establishing an eco-system for Vehicle location tracking device, Close
Circuit Television Camera and Panic Button which have all been made mandatory in public
transport vehicles under the Motor Vehicle Rules, 1989.

Ministry of Women and Child Development is the nodal Ministry to appraise and recommend
proposals for financing under Nirbhaya Fund through the Empowered Committce (EC)
chaired by Secretary, MWCD.

The following proposals have been approved by the EC under the Scheme:

. Abhaya Project Proposal for safety of women and girl child. Govt. of Andhra

Pradesh.

II.  Women’s safety in public transport, UPSRTC, Govt. of U.P.

II.  Bengaluru Metropolitan Transport Corporation, Govt. of Karnataka on Training
women for heavy passengers vehicles.

IV. Scheme for implementation of “Development, Customization, Deployment and
Management of State-wise vehicle tracking platform for safety and enforcement as
per AIS 140 specifications™.

The Implementation Agencies for the projects sanctioned by Ministry of Road Transport and
Highways are to be selected by the concerned State/UTs. Ministry is to monitor projects with
regular status updates and review meetings.

Ministry of Road Transport and Highways has issued notification under the Motor Vchicle
Act, 1988 mandating the provision of Vehicle Location Tracking (VLT) device and
emergency buttons in all Public Service Vchicles registcred on or after 1™ January, 2019.
States are to decide timelines for implementation of VLT and emergency buttons in vehicles
registered up to 31% December, 2018. Besides, scheme for customization, deployment and
management of State-wise Vehicle Tracking Platform for safety & enforcement with AIS 140
specification under Nirbhaya Fund has been approved with an estimated cost of Rs. 463.90
Crores. Guidelines for the same have been finalized and uploaded on the Ministry’s website.
The funding structure amongst the States/UTs is at Annexure-I.
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Annexure-I
Fund Structure amongst the States/UTs for State-wise Vehicle Tracking
Platform

SINo | . Estimated cost to be
Gameor | Swe | o | AEbeen o
State / UT /UT | Cost(NR | 4 i ework in the ratio as
‘ Crores) R
s 2 3 4
1. | Maharashtra S 20.35 60:40
2. | Tamil Nadu S 20.35 60:40
3. | Gujarat S 20.35 60:40
4. | Kerala S 20.35 60:40
-3 lKamataka S 20.35 60:40
6. | Andhra Pradesh S 20.35 60:40
7. | West Bengal S 15.40 60:40
8 | Haryana ] 15.40 60:40
' 9. ! Telangana S 15.40 60:40
F 10.  Rajasthan S 15.40 60:40
11. | Madhya Pradesh S 15.40 60:40
12. 1 Odisha S 15.40 ‘ 60:40
13. | Bihar e 15.40 60:40
| 14. | Assam S 15.40 90:10
15.  Punjab S 15.40 60:40
16. | Uttar Pradesh S 15.40 60:40
17. | Jharkhand S 15.40 60:40
18. | Chhattisgarh 5 15.40 60:40
19. ' Delhi U 10.40 100:00
o iOTTﬁnunu & Kashmir U 10.40 100:00
21. ' Himachal Pradesh S 10.40 90:10
22, | Nagaland S 10.40 90:10
23. | Meghalaya S 10.40 90:10
24. . Tripura ' be 10.40 90:10
25. | Manipur S 10.40 90:10
Y6 Mizoram - S 10.40 : 90:10
27. | Sikkim S 10.40 90:10
28. | Arunachal Pradesh S 10.40 90:10
29. | Uttarakhand S 10.40 60:40 |
30. | Goa S 10.40 60:40 I
31. | Puducherry U 4.60 100:00 !
i 32. ! Chandigarh U 4.60 100:00
33. | Dadra & Nagar Haveli U 4.60 100:00
34. : Andaman & Nicobar U 4.60 100:00
Islands ;
35. | Daman & Diu ’ U 4.60 1 100:00
36. 'E{I;shadweep U ! 4.60 | 100:00
37, Ladakh U 4.60 100:00
~ TOTAL PROJECT COST | 463.90 |
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(Q. 265)

sl el ordy : areer off, S SR el €, A SUd 95T HqE g |
AT STETET: 31T FE & T STl 5 o it § |
st erelt ol - areer i, R H Reeh I Jeiftr 94 B Al §2
TG TEUET: &7, 379 ey |
ST Sfiemalt oY : sredrer Sff, IRT WY Hale &, SHeT STk el T §, <lfehT g4t
T & Fafdre i Reelt 6 A €, T B T A 8l & & 3R T wue o
/T fobarT T XET &7 F I8 Wer AR HA of & YBHT Tnec! §
st PR SR Tea) : G TR TRy, ‘Security for women in public
road transport in the country’, T& AT FIRIT ThUs & TR W @] g8 off | g9
JoFe e W Reder Ry ST Rvew, v 3@ e a1 T[T o1, $H1vs
TUE Helel AUeR AT, ¥ {9 a1 off | anft g IE fhar & fob AuSed) feers g @ik
HIRT, TE Ufects TRIUE fegdher JTUSR & AR fegdhel T & 3idvia Husex! fhar & |
319 SHD I D SRe< ol o |

a8 Wh At Td q1ef faehre faaeT Y 8, S a9 2013 § AR g8 off | opft
SR IR H U U Qi %0 g8 &, 1 el Afecta & 1Y 8 | SHeT st aRom
PR | T PRI Y IR IS LR, TeT AfeAren Bl g et E, g8 R e
99 B AT 38 I Tl & | $ IR H PO a1 ieric g8 & | Jfdeei B
SRET DT &G H G HigeT Ud def fdepr faom w5 Sl Sfer St o 4 9
IR & 39 AT H PO Hecaqul FHRIVICSH e 39 TSI Bl 7Y T 7 $iveric
TR Y DIRNLT B |
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Al JAITelt ot : arezrer weIew, U ATe & H q A St AT arEch
g [ foreelt o st aragReerfer aam @ offe wrer &) o g gy F oft a7 &) % 82 aFR
TE THIF g ARBR P &, AT I Iy 7 T R & 9T |

A Ffer T e - IR, AT BT e R el e e & 1 o Reurdie & 5
98P IR § &7 UG | We have already made it mandatory for VTS and panic
button in the rules. I8 & Aqtherar & forg Hsedt fbar € 1 et aap ool &Y ara
g, foeelt & andt e g8 Th sfceric TE1 g€ off | AgthaaiT & a1g o 9 a9
TG, SFH PRI R geT S T 8 | I o Rt F T Wew qfory e
SATTHRT A GIeTT BT | G S & d16 R Sa! ShIIeH gt St | I8 Thim
oft Fofar eis & a1 317 off | ST & a1 3R S ST 8, 9 SR UR a9 35
ThI HigetTAT & 1Y fies QfdRy &t groama e & | fohedt maeiife aifftn & wfgemg
5:00 91 & 1< fyeperctt B, AT I forg Terer 931, s §IseR, dheare Jfga] &
oIt S o F Yo ATl it et ARG &, Yt wheret i der B e, R
AT (@ FRIS A SITET STEIRT dTet AText 7 Ife 89 B Al A3l bl Pieht HrIar
BT | et & I8 AT %6 e o] B9 WY ST & o R A R et | Al
Ud q1e [ fmT &Y argafcr & a1e S & 987 I he 89 YT 37T & oI 3!
AT fiyeret & A S AT R & aTe 99 W TRy feram e |

SHRIMATI KANIMOZHI KARUNANIDHI : Sir, | would like to ask the Minister

about the Nirbhaya Fund. In some of the States like even in Tamil Nadu, the
Nirbhaya Fund has not been used at all. The Government has said that it is
clueless as to what to do with a large portion of the Nirbhaya Fund. So, | would
like to know what the Tamil Nadu Government has done as far as the security

of women is concerned, when it comes to your Department of Road Transport
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ﬂﬂﬂ ngnways What are the schemes they have brought in? What have they

done to protect women and utilise the fund?

SHRI NITIN JAIRAM GADKARI : Hon. Speaker, Sir, for Tamil Nadu, 20.35 per
cent of the project cost is already sanctioned. The problem is that the State
Government has to contribute 40 per cent and that is the defect of this
scheme. No State Government is in a position to contribute 40 per cent. That
is the basic problem. So, everywhere that is the problem with every State
where we have to find out a solution. If the State Governments are not in a
position to finance it, we need to finance them 100 per cent. Exactly, on that
point of view, we need to change the scheme. Basically, the Fund belongs to

the Mahila and Bal Kalyan Vibhag. So, | need to take the permission from

Smriti Irani Ji. For taking the appropriate steps for that, | will have a meeting

| S

with her and then we will clear it. Then, we will sanction 100 per cent fund for

- ——

Tamil Nadu.
PR =N

SUSHRI MAHUA MOITRA : Mr. Speaker, Sir, | would like to ask a question to
the hon. Minister who is always very proactive and helpful when it comes to all
these issues. On the question of the big metro cities in terms of women
travelling at night, when we see availability of public transport for women, there
is availability of taxis but for a lot of middle-class women, still the taxis are
expensive, especially with Uber and Ola. Their night pricing is sometimes 1.4x
or 1.5x. So, it is expensive. The second thing is regarding buses. When |
speak to a lot of young women, who do not want to take buses at night, the

problem-- even if it is a bus for women-- is that they have to wait in a bus stop
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for the bus to come. So, sometimes they are waiting for 30-35 minutes which is
not good.

The other thing is that women take autos and scooters during the day.
What | wanted to suggest to the Minister, and it can also create employmeﬁt, is
that at least for the metro cities, the Government can start auto service which
can ply all night or at least till 4 a.m., which women can use by calling through
a number. It is a cheaper form of a taxi service, which is primarily for women. It
would be a secure service where they can put it via phone number so that the
family can track it. It is a midway between waiting for a bus and an expensive
taxi. | think, with the availability of this service, a lot of younger women don'’t
have to be dependent on a male member to drop them and get into an unsafe
situation. This is a suggestion if it could be followed through.

SHRI NITIN JAIRAM GADKARI: Hon. Speaker, Sir, it is a good suggestion.
We will think on it. But one such scheme has already been launched by my
Department and | would need your cooperation in this regard.

We have already taken a decision. The two wheelers running on
electricity and biofuel have been exempted from the permit requirements.
There is already a provision for it. The Department has issued a guideline to
the State Governments particularly in terms of women who can operate two-
wheeler as taxi with an electronic meter. They will provide auto services

particularly to ladies.
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So, we have already recommended this scheme to the State
Governments to exempt electric or biofuel run two-wheelers, three-wheelers
and taxis from permit requirements. That is the reason it is going to create
more employment in related sectors. ....(Interruptions)

Y. W 9 : 34T € AI9US PV el AT & |

At FiferT SRR TeHS ¢ WY, TE gI €, I8 FA A g IR YBT A1 |
...(cTga) HY U TR J TsaTgeR! ST, SHE 915 T, § 3Yd afid gax I8
T TTEaT &, & uifetfeder 18T aiet 38T §, I8 S giuie feurdie 8, 39 feurdie #
T YR & B T T &, I8l s a1l DY AR e D fo1q gaT Yoreed & i g7
SED! IR T8 & | JATID! U & & b WA ol & forw Far-aam AT usan 82 Wfve
< gTel FNTT & TN NS ST BId & 3R I W Bl A 8l 8 ol & |
ST # TR SRYE SR & [ STIhT T T BT H iRl Teargont Aol
8, I8 Auide Here fove J &, § BT 781 &1 Gaball € | It is in the Concurrent
List. 3T ¥ T4 T iy | §HNY SR el 3 it goie fRu &, 3 950
3TV ¥, RPN 37 WX {0 e TS ey Y DIfTeT Hft |
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LOK SABHA SECRETARIAT Appereli - XIE.
mﬂﬂl [TEE ON GOVERNMENT ASSURANCES BRANCH

MEMORANDUM No. 80

Subject:  Request for dropping of Assurance given in reply to Starred
Question No. 265 dated 12 March, 2020 (Supplementary by Smt.
Mahua Moitra, MP) regarding “Security for Women in Public Road
Transport”.

On 12 March, 2020, Smt. Meenakshi Lekhi and Shri P.C. Gaddigoudar,
M.Ps., addressed a Starred Question No. 265 to the Minister of Road Transport
and Highways. The text of the Question along with the reply of the Minister is
as given in the Annexure.

2. During discussion, Smt. Mahua Moitra, M.P., inter-alia raised the following
Supplementary Question:-

" Mr. Speaker, Sir, I would like to ask a question to the hon.
Minister who is always very proactive and heipful when it
comes to all these issues. On the question of the big metro
cities in terms of women travelling at night, when we see
availability of public transport for women, there is
availability of taxis but for a lot of middie-class women,
still the taxis are expensive, especially with Uber and Ola.
Their night pricing is sometimes 1.4x or 1.5x. So, it is
expensive. The second thing is regarding buses. When 1
speak to a lot of young women, who do not want to take
buses at night, the problem-- even if it is a bus for women-
- is that they have to wait in a bus stop for the bus to come.
So, sometimes they are waiting for 30-35 minutes which is
not good. The other thing is that women take autos and
scooters during the day. What I wanted to suggest to the
Minister, and it can also create employment, is that at least
for the metro cities, the Government can start auto service
which can ply all night or at least till 4 a.m., which women
can use by calling through a number. It is a cheaper form
of a taxi service, which is primarily for women. It would be
a secure service where they can put it via phone number so
that the family can track it. It is a midway between waiting
for a bus and an expensive taxi. I think, with the
availability of this service, a lot of younger women don‘t
have to be dependent on a male member to drop them and
get into an unsafe situation. This is a suggestion if it could
be followed through.”
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3. Inreply, the then Minister of Road Transport and Highways (Shri Nitin
Jairam Gadkari) stated as follows:-

"The suggestions given by our honorable Member are very
good. The Government will try to implement them after
considering them."

4. The above reply was treated as an Assurance by the Committee and
required to be implemented by the Ministry of Road Transport and Highwavs
within three months from the date of the reply but the Assurance is yet to be
implemented.

5. In this regard, the Ministry of Road Transport and Highways vide O.M.
F.No H-11016/6/2020-T dated 21 September, 2021 has stated as under:-

“Transportation by Road” is a State subject under the Seventh Schedule to
the Constitution of India: therefore, it is the responsibility o the State
Government to start auto services at night for the convenience of women
passenger."

6. In view of the above, the Ministry, with the approval of the Minister of
State in the Ministry of Road Transport and Highways , has requested the
Committee to drop the above Assurance.”

The Committee may consider.

DATED: o2 |04 |2:22-
NEw DELHI
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ANNexrure

GOVERNMENT OF INDIA
MINISTRY OF ROAD TRANSPORT AND HIGHWAYS

LOK SABHA
STARRED QUESTION NO. 265
ANSWERED ON 12™ MARCH. 2020

SECURITY FOR WOMEN IN PUBLIC ROAD TRANSPORT

*265. SHRIMATI MEENAKASHI LEKHI:
SHRI P.C. GADDIGOUDAR:

Will the Minister of ROAD TRANSPORT AND HIGHWAYS

s ufteed 3R et wHt

be pleased to state:

(a) the details of the initiatives which have been proposed under the scheme ‘Security for
women in public road transport in the country’;

(b)  whether the Ministry has collaborated with the Ministry of Women and Child
Development for better implementation of the said scheme and if so, the details
thereof’

(c) whether any private entities are proposed to be involved as implementing partners
under the scheme and if so, the details thereof;

(d) the parameters set for monitoring and evaluation of programmes under the scheme
and also the dectails of the proposed involvement of private parties or 3rd parties
therein;

(e whether the Government has issued any directive to the States to put in place a system
of tracking of public transport for women safety and if so, the details thereof; and

(f) the funds allocated for the purpose, State-wise?

ANSWER
THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS

(SHRI NITIN JAIRAM GADKARI)

(a) to () A statement is laid on the Table of the House.
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STATEMENT REFERRED TO IN REPLY TO PARTS (a) to (f) OF THE LOK SABHA
STARRED QUESTION NO. 265 ANSWERED ON 12.03.2020 ASKED BY SHRIMATI
MEENAKASHI LEKHI AND SHRI P.C. GADDIGOUDAR REGARDING SECURITY
FOR WOMEN IN PUBLIC ROAD TRANSPORT

(a) to (f): Government of India has set up a dedicated fund called Nirbhaya Fund in 2013 for
implementation of initiatives aimed at enhancing the safety and security for women in the
country.

The Scheme namely, “Security of Women in Public Road Transport in the Country” was
approved under Nirbhaya Fund. The scheme envisaged setting up (i) a National Level
Vehicle Security and Tracking System; (ii) City Command and Control Centre at Statc level
with installation of GPS/CCTV/panic buttons in public road transport in 32 cities having
population of one million or more. The scheme was reviewed to ensure smooth and speedy
implementation and establish inter-departmental synergy for implementation of schemes
sanctioned under the Nirbhaya Project. After review of the scheme, MoRTH's has been
entrusted the task of establishing an eco-system for Vehicle location tracking device, Close
Circuit Television Camera and Panic Button which have all been made mandatory in public
transport vehicles under the Motor Vehicle Rules. 1989.

Ministry of Women and Child Development is the nodal Ministry to appraise and rccommend
proposals for financing under Nirbhaya Fund through the Empowered Committee (EC)
chaired by Secretary, MWCD.

The following proposals have been approved by the EC under the Scheme:

I.  Abhaya Project Proposal for safety of women and girl child, Govt. of Andhra
Pradesh.

II.  Women’s safety in public transport, UPSRTC, Govt. of U.P.

I1I.  Bengaluru Metropolitan Transport Corporation, Govt. of Karnataka on Training
women for heavy passengers vehicles.

IV.  Scheme for implementation of “Development, Customization, Deployment and
Management of State-wise vehicle tracking platform for safety and enforcement as
per AIS 140 specifications™.

The Implementation Agencies for the projects sanctioned by Ministry of Road Transport and
Highways are to be selected by the concerned State/UTs. Ministry is to monitor projects with
regular status updates and review meetings.

Ministry of Road Transport and Highways has issued notification under the Motor Vehicle
Act, 1988 mandating the provision of Vehicle Location Tracking (VLT) device and
emergency buttons in all Public Service Vehicles registered on or after 1™ January, 2019.
States are to decide timelines for implementation of VLT and emergency buttons in vehicles
registered up to 31% December, 2018. Besides, scheme for customization, deployment and
management of State-wise Vehicle Tracking Platform for safety & enforcement with AIS 140
specification under Nirbhaya Fund has been approved with an estimated cost of Rs. 463.90
Crores. Guidelines for the same have been finalized and uploaded on the Ministry’s website.
The funding structure amongst the States/UTs is at Annexure-I.
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Annexure-I
Fund Structure amongst the States/UTs for State-wise Vehicle Tracking

Platform
I SINo ! " Estimated cost to be
I Name of | State E:’trl:)r;:z:d d:ivisdte(ti betweel;q(iic;)nht R
and State as per Nirbhaya
g fiage/ TN bt Cost framework i?l the ratio :s
| Crores) Sear
I 1 2 3 4
1. | Maharashtra S 208 60:40
2. | Tamil Nadu S 20.35 60:40
3. | Gujarat S 20.35 60:40
4. i Kerala S 20.35 60:40
5. | Kamnataka S 20.35 60:40
6. i Andhra Pradesh S 20.35 60:40
7. | West Bengal S 15.40 60:40
8. | Haryana S 1540 | 60:40
9. | Telangana S 1540 60:40
10. ! Rajasthan 8 15.40 60:40
1. Madhya Pradesh S 15.40 60:40
12. | Odisha S 15.40 60:40
i 13.  Bihar S 15.40 60:40
' 14 Assam S 15.40 90:10
| I5.  Punjab S 15.40 60:40
. 16. | Uttar Pradesh S 15.40 60:40
ii 17. " Jharkhand S 15.40 60:40
| 18. | Chhattisgarh S 15.40 60:40
" 19, Delhi U 10.40 100:00
‘ 20. | Jammu & Kashmir U 10.40 100:00
21. | Himachal Pradesh S 10.40 90:10
22. | Nagaland 5] 10.40 90:10
23. | Meghalaya 8 10.40 90:10
24. | Tripura S 10.40 90:10
| 25. | Manipur S 10.40 90:10
| 26. | Mizoram s 10.40 90:10
~ 27. | Sikkim S 10.40 90:10
28. | Arunachal Pradesh S 10.40 90:10 ,
29. | Uttarakhand S 10.40 60:40 i
! 30. | Goa S 1040 | 60:40
31 Puducherry A 4.60 ©100:00 ,
| - .32. ' Chandigarh SR 460 100:00 i
| 33. | Dadra & Nagar Haveli U 460 | 100:00
% 34.  Andaman & Nicobar U 4.60 100:00
] | Islands
' 35. ! Daman & Diu U 4.60 100:00 !
~ 36. | Lakshadweep U 4.60 100:00
 37. | Ladakh o 460 | 100:00 i
TOTAL PROJECT COST 463.90
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(Q. 265)

el et At : areer S, S SR e &, H Sud 95T AT § |
AFTIRT STETET: AT FE & T SFTEAT U4 o il & |
STl el o - areer off, T A Recl W Asferd w4 I8 Al §?
AT STET8T: &, 319 JfoT |
STt el A : arege oft, A)T S FATS ©, SHDT IR et AT &, wifdT gt
ST & Feferer ST et B AT 8, I B Teb AR 8 R8T & 3N Ffar wus o
T faT 1T 8T 87 H I8 We A HH S | e e § |
Y PR SRRTT TeHY : THHR TR F_led, ‘Security for women in public
road transport in the country’, I8 IeiAT fFiIT thUE & TR TR AF] g3 off | 389
9 dldeT W Redper RiaRel Sfd R, v 3e seq < T o, wve
US it AUCR o, I [« o | 3t g g 1 § b Aueed) ufedtss g ok
HRT, I8 ufseTd TIRIOIE fegdhaT 3USR § Ay feadhdt Uae & JieHid Husey fhar & |
3 GRS PR BT SRR e § |

IE WHH ARl Td ATeT faere faamr & &, St af 2013 # #oR g8 off | ond
TR HeeT A Uep fUeh IERT %0 88 &, ST Sheled T3l o (ol & | IHHT 37267 gRum
AT | TF FRIS Y RS H TS AR, &t Al B R et &, g8 W e
9 B ISHT 30! TeT Febell & | 39 N N B a1 3eHC 8 & | Afeman &
eI DT I H PR HfgeT U qrel fdeprd o w3t sl w3y Rt of & oy
R &9 T AT PB Hecaqul SHIRINICST leh? 38 IS T 7Y Y 7 gicemic
P T DAL HT |
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ST el oIt - aTerer WEIed, S Arew A § qT FEY ot & ST e
& [ fcel = g0t axgRrufr 7 & offk amer & aar 7 327 ¥ oft am 8Y < &2 R
TE THIY g PR B &, AT ITF 9 7 el faRaR Q& |

A ffrT e « TR, AT T AET R ol e e &1 o Ry ¥ Wit
g4 qR § 9T 9T¢T | We have already made it mandatory for VTS and panic
button in the rules. I8 & HhaeR & fo17 FSe fhar & | TTeT T fieet &Y a1
g, feel & anft e g8 T sfceric 72 &€ ot | AthaaieT & a1g o 78 &)Y
MG, I HAVT SR e 37T &R 8l | I fory RIeh & U Aex qferey st
3B F WleTT 81T | &7 ST &P d18 o< ST ShHeH I8t gl | I8 T
Ff forfar sie & 915 oS oft | ST & a1 ART S oMY B, S YR W Je 3o
wh AfeTl & foq fUes AfRT it et = & | foelt Taiie &fiftee & wikamg
5:00 ST F 91 fperdT &, a1 ISP foTT WS ST, F1eh STgeR, dedey ARl af
AT IF 99 H I arett oY dhaet Az &, Tt Were U derw b qee, KT
T U IRIS A SATGT JTETGT dTet Text IS 87 T AT AZeTI3AT Dl B! HIRIaT
BN | ool § I8 I %0 e & 8 VT IS o & IR F R ¥ | Hfeer
Td gt faeprT fgmT 6t argefcr & a1e S &) 987 A the BHR URT 37T & T Ieh!
IFARY el & AT SR qTeeiiel R b a1e 39 X {0 feram ST |

SHRIMATI KANIMOZHI KARUNANIDHI : Sir, | would like to ask the Minister

about the Nirbhaya Fund. In some of the States like even in Tamil Nadu, the
Nirbhaya Fund has not been used at all. The Government has said that it is
clueless as to what to do with a large portion of the Nirbhaya Fund. So, | would
like to know what the Tamil Nadu Government has done as far as the security

of women is concerned, when it comes to your Department of Road Transport
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and Highways. What are the schemes they have brought in? What have they

done to protect women and utilise the fund?

SHRI NITIN JAIRAM GADKARI : Hon. Speaker, Sir, for Tamil Nadu, 20.35 per
cent of the project cost is already sanctioned. The problem is that the State
Government has to contribute 40 per cent and that is the defect of this
scheme. No State Government is in a position to contribute 40 per cent. That
is the basic problem. So, everywhere that is the problem with every State
where we have to find out a solution. If the State Governments are not in a
position to finance it, we need to finance them 100 per cent. Exactly, on that
point of view, we need to change the scheme. Basically, the Fund belongs to
the Mahila and Bal Kalyan Vibhag. So, | need to take the permission from
Smriti Irani Ji. For taking the appropriate steps for that, | will have a meeting

with her and then we will clear it. Then, we will sanction 100 per cent fund for

Tamil Nadu.

V{L?SHRI MAHUA MOITRA : Mr. Speaker, Sir, | would like to ask a question to
the hon. Minister who is always very proactive and helpful when it comes to all
these issues. On the question of the big metro cities in terms of women
travelling at night, when we see availability of public transport for women, there
is availability of taxis but for a lot of middle-class women, still the taxis are
expensive, especially with Uber and Ola. Their night pricing is sometimes 1.4x
or 1.5x. So, it is expensive. The second thing is regarding buses. When |
speak to a lot of young women, who do not want to take buses at night, the

problem-- even if it is a bus for women-- is that they have to wait in a bus stop
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for the bus to come. So, sometimes they are waiting for 30-35 minutes which is
not good.

The other thing is that women take autos and scooters during the day.
What | wanted to suggest to the Minister, and it can also create employment, is
that at least for the metro cities, the Government can start auto service which
can ply all night or at least till 4 a.m., which women can use by calling through
a number. It is a cheaper form of a taxi service, which is primarily for women. It
would be a secure service where they can put it via phone number so that the
family can track it. It is a midway between waiting for a bus and an expensive
taxi. | think, with the availability of this service, a lot of younger women don't
have to be dependent on a male member to drop them and get into an unsafe
situation. This is a suggestion if it could be followed through.

SHRI NITIN JAIRAM GADKARI: Hon. Speaker, Sir, it is a good suggestion.
We will think on it. But one such scheme has already been launched by my
Department and | would need your cooperation in this regard.

We have already taken a decision. The two wheelers running on
electricity and biofuel have been exempted from the permit requirements.
There is already a provision for it. The Department has issued a guideline to
the State Governments particularly in terms of women who can operate two-
wheeler as taxi with an electronic meter. They will provide auto services

particularly to ladies.
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So, we have already recommended this scheme to the State
Governments to exempt electric or biofuel run two-wheelers, three-wheelers
and taxis from permit requirements. That is the reason it is going to create
more employment in related sectors. ....(Interruptions)

. T IR ¢ 311 & UISUS PB el geN & |

st PIfe SRR B @ TR, TEI § §, IS [T Al G AU GO B |
.(TFeT) H S R A TSaTgon ol S 18 Y, H Ny afid slax a8
T ATET §, H difatfedmer A8 aict <81 §, I i gruie feureHe &, W feurdhe #
T TR Q BT Tt T&T &, T8 TS Al B AR A b for goT IR § 6 a8
DT HRA T8I & | AT T B & o RIAT o1 & fo7q -t oAt Ut 87 RfFE
& gTeT AN P SHY IS FTRTT BT © IR I T BT AR el 8 o § |
ST H 3ITURY SRIY e § fob SMTUh! T TTaHe &l A STeiee! TeaTgont wofl
€, U€ Hauige hawe fove H 8, H BT 8l 991 GabaT & | It is in the Concurrent
List. 3T ¥ TaHE BT AT | SR AT qeer 3 S geia R &, 9 9ga
@%,WWW@WWF%W@W@TWI E

/
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Appendix-XV

MINUTES

COMMITTEE ON GOVERNMENT ASSURANCES
(2021-2022)
(SEVENTEENTH LOK SABHA)
EIGHTH SITTING
(18.04.2022)

The Committee sat from 1530 hours to 1630 hours in Committee Room No. ‘C’, Parliament
House Annexe, New Delhi.

PRESENT
Shri Rajendra Agrawal - Chairperson
MEMBERS
2. Shri Nihal Chand
3.  Shri Ramesh Chander Kaushik
4.  Shri Kaushalendra Kumar
5.  Shri Ashok Mahadeorao Nete
6. Shri M.K. Raghavan
SECRETARIAT
1.  Shri J.M. Baisakh - Joint Secretary
3 Shri T.S. Rangarajan - Director
3.  Shri S.L. Singh - Deputy Secretary
4, Shri Vineeta Sachdeva - Under Secretary
XXXXX XXXXX XXXXX 20000
XXXXX XXXXX XXXXX XXXXX
XXXXX XXXXX XXXXX XXXXX

At the outset, the Chairperson welcomed the Members to the sitting of the
Committee and apprised them that the sitting has been convened to (i) Consider and
adopt 03 Draft Reports; (i) consider 20 Memoranda containing requests received from
various Ministries/Departments for dropping of 38 pending Assurances; and (iii) take
oral evidence of the representatives of the Ministry of Information and Broadcasting
regarding pending Assurances.

2. XXXXX XXXXX XXXXX XXXXX
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3. XXXXX

4. Thereafter, the Committee took up the said 20 Memoranda (Memorandum Nos, 62
to 81) containing 38 Assurances for consideration for dropping or otherwise of the
relevant Assurances. After brief deliberation, the Committee authorized the Hon'ble
Chairperson to decide on Memoranda for dropping of the Assurances. The Chairperson
subsequently decided to drop 31 Assurances as per details given in Annexure-I and to
pursue the remaining 07 Assurances as per details given in Annexure-II* for

XXXXX

XXXXX

XXXXX

implementation by the Ministries/Departments concerned.

XXXXX
XXXXX
XXXXX
XOXXXX

- XXXXX
10. XXXXX

11, XXXXX

©© N W

The Committee then adjourned.

* Not related to this Report.

XXXXX
XXXXX
XXXXX
XXXXX

XXXXX
XXXXX
XXXXX
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XXXXX
XXXXX
XXXXX
XXXXX

XXXXX
XXXXX
XXXXX

XXXXX
XXXXX
XXXXX
XXXXX

XXXXX
XXXXX
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Annexure-I

Statement showing Assurances dropped by the Committee on Government Assurances

(2021-2022) at their sitting held on 18.04.2022.

'SI. q Memorandum

Question/Discussion

fMinistry/ Deptt.

Brief Subject

No. No. References
1. 64 USQ No. 1588 Commerce and Promotion of Staff
dated 28.07.2021 Industry
(Department for
Promotion of
Industry and
Internal Trade)
2 65 USQ No. 2658 Commerce and Free Trade
dated 04.08.2021 Industry Agreements
(Department of
Commerce)
3 66 USQ No. 3841 Department of Per Unit Cost of
dated 06.08.2014 Atomic Energy Energy
4 67 USQ No. 2127 Railways Rail Coach Factory
dated 03.08.2015
5 68 SQ No. 242 Railways National and
dated 24.07.2014 Strategically
(Supplementary by Shri Important Railway
M.B. Rajesh, M.P.) Projects
6. 70 USQ No. 3582 Law and Justice Implementation on
dated 07.12.2016 (Legislative Uniform Civil Code
" s a0 Department) s |
i 71 (i) SQ No. 186 NITI Aayog (i) Panel for New
dated 29.07.2016 Poverty Line
| (i) SQ No. 14 dated (ii) Task force for
16.11.2016 Estimation of
Poverty
(iii) USQ No. 1325 i) Roadmap fo
dated 23.11.2016 I(EIiZnination C'):; ’
Poverty
(iv) SQ No. 305 iv) Povert
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| (v) USQ No. 132

dated 18.07.2018

(vi) USQ No. 3557
dated 02.01.2019

(vii) USQ No. 3838
dated 11.12.2019

(v) Defining Povertyw
Line ‘
(vi) Elimination of |
Poverty

(vii) Estimation of
Poverty

(i) USQ No. 733
dated 04.08.2011

(iii) SQ No. 474
dated 11.08.2014

(iv) USQ No. 3110
dated 11.12.2014

(v) USQ No. 1838
dated 05.03.2015

(vi) USQ No. 6818
dated 07.05.2015

(vii) USQ No. 1352
dated 03.03.2016

(viii) USQ No. 4594
dated 14.12.2016

? (viii) SQ No. 59 (viii) Consensus on
| dated 05.02.2020 Poverty Line

(ix) USQ No. 4139 (ix) Expert ;

dated 18.03.2020 Committee on }
{ Poverty Line ;
| (x) USQ No. 570 N |
: dated 16.09.2020 (x) Decline in |
| Poverty |
l 4
| 72 (i) USQ No. 704 Law and Justice | (i) Reducing |
! dated 04.08.2011 (Department of l(?qverpment |
| Legal Affairs) ARSI |
| (ii) National |

Litigation Policy

(iii) National Judicial
Data Grid }

(iv) Draft National |
Litigation Policy

(v)Ten-Point
Litigation Policy

(vi)Pending Court |
Cases !

(vii)Draft National ,
Litigation Policy

(viii)Disposal of
Pending Cases

o
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(ix) USQ No. 1913
dated 07.03.2018

(x) USQ No. 1752
dated 13.02.2019

(ix)National
Litigation Policy
(x)National
Litigation Policy |

Mahua Moitra, M.P.)

9. 73 USQ No. 2489 Housing and Urban | Quota for Women in |
dated 11.03.2015 Affairs Urban Local Bodies
10. 74 USQ No. 916 NITI Aayog Regulatory Reforms
dated 24.07.2015 Bill |
11. 78 SQ No. 265 Road Transport and | Security for Women 1
dated 12.03.2020 Highways in Public Road
(Supplementary by Smt. Transport |
i Meenakashi Lekhi, M.P.) i
2. 79 SQ No. 265 Road Transport and | Security for Women |
dated 12.03.2020 Highways in Public Road |
(Supplementary by Smt. Transport i
Kanimozhi Karunanidhi, |
M.P.) |
18 80 SQ No. 265 Road Transport and | Security for Women ]
dated 12.03.2020 Highways in Public Road |
(Supplementary by Smt. Transport
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Abbendix - BV

MINUTES
COMMITTEE ON GOVERNMENT ASSURANCES
(2021-2022)
(SEVENTEENTH LOK SABHA)
ELEVENTH SITTING
(28.07.2022)

The Committee sat from 1500 hours to 1600 hours in Room No. 216,
(Chairperson’s Chamber), ‘B’ Block, EPHA, New Delhi.

PRESENT

Shri Rajendra Agrawal -  Chairperson
Members

Shri Nihal Chand

Shri Ramesh Chander Kaushik
Shri Kaushalendra Kumar

Shri Ashok Mahadeorao Nete
Shri Santosh Pandey

Shri Chandra Sekhar Sahu
Smt. Supriya Sule

0 B0 (S o SN [

Secretariat

Shri J.M. Baisakh - Joint Secretary
Dr. (Smt.) Sagarika Dash - Director

Shri K.C. Pandey - Deputy Secretary
Smt. Vineeta Sachdeva - Under Secretary

bl vk

At the outset, the Chairperson welcomed the Members to the sitting of the
Committee and apprised them regarding the day’s agenda. Thereafter, the
Committee considered and adopted the following Six (06) draft Reports without
any amendments:-

(i) Draft Sixty-Eighth Report (17th Lok Sabha) regarding ‘Requests for
Dropping of Assurances (Acceded to)’;

(i)  Draft Sixty-Ninth Report (17th Lok Sabha) regarding ‘Requests for
Dropping of Assurances (Not Acceded to)’;

(i)  Draft Seventieth Report (17th Lok Sabha) regarding ‘Requests for
Dropping of Assurances (Acceded to)’
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(iv) Draft Seventy-First Report (17th Lok Sabha) regarding ‘Requests
for Dropping of Assurances (Not Acceded to)’;

(v)  Draft Seventy-Second Report (17th Lok Sabha) regarding ‘Review
of Pending Assurances Pertaining to the Ministry of Tourism’; and

(vi) Draft Seventy-Third Report (17th Lok Sabha) regarding ‘Review of

Pending Assurances Pertaining to the Ministry of Information and
Broadcasting’

2, The Committee also authorized the Chairperson to present the Reports
during current session.

The Committee then adjourned.
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